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TS Td ST /AT
(arforsTr fasTm)
(AT STAR AEIHLTAT)
sifaw st aformy
7% faeett, 18 w14, 2026
HTHAT §&AT: —TST (M=1E)-01/2025

R i e sy siR fRaaE ¥ g F sruEt 9 @ Rt et i o F st
SEIECRICE SIS I B -

HT. ". 6/01/2025-ESNEMR—IHT-T9T UL TAT Henfaa Hrareesw Rw afafaaw, 1975 (& smr
aferfaa o F7r =T ¥) i A aHI-IHT U AT FAq HHATew SR (qrfed aEget H T=A™, 3T T
TeALTT [ FT AHAT ¥ FUT AT &t Ferieor) Faamaer, 1995 (& st Fawmast a1 vt Rgamaet €
FET AT &) Tl AT & 7T g0

1. #. T AT vreae forfaes (B o “smaes” A “ave SRR #8717 §) 7 A sitewr (g smr
“ITTEERTEY” Fgl T 3) o THe, THI-THT I Gerterd ST e < srterfeas, 1975 (5 o “sfafaas #=r
TAT B) TAT THI-THT I Gt AT S (ATfed aegat T Tg=T, 39 9T ITeAredT 9o T AFHAT
U qAT afq i) Fawmast, 1995 (R amr “faemast” #21 747 8) % Aqar, Ji9 S, T, a0
frqam (S o “Hag 397 el 747 8) F 9o & J7ar agt § Faifad eamemiar e = (G smr
“Tag aeq” AT “FERTT ST F27 74T €) F AT T¥ dTeareft ek T o for v sreres araw fFFar g |

1948 GI/2026 (1)



2

THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC.1]

2. 3f¥ T, sraesd grer a7 fAfdaa &9 F "reaiiha e & MUre uT, w9 F TOoras § TR

3T 28 A= 2025 FT SAT= EAT ATALAAT, B HEAT FILH. 6/01/2025-STS(IETAT, F ATEAT & ATeAre’
AATEet & F=w 5 % 9qa q93 390 § FEmrhia Scame & g F day § qreardt St i g 67,
AT Hag aeq & HIAT T T HIS[EIT, HIAT ¥ THATT A7 [eior Fham ST 7o T5AT TreAret e it THT 7fr
i forwrieer &1 ST &, o 7t FETET ST 8, 1 98 A ST AT g HAT AT H gL FIA 6 (T =T g

AMEATH o Tg AT AT & 5 qag 39 | Hag awq & qTed AT 7 IAN AT ATT IgAT g 8 ST IAA
HaE 39T F TG a%q 6 AATT T Tt [ T ST T STre 6T 2

ERIER
4. Hag = % "o H TR e A= afvta sferar &1 arew B @ &
4.1, sitg F g

ST RIATaet & Sfaid, ST &l T SN T Y | e g7 U forfad srees 9T gan, foaw
Hag 39T & TATESTHIE [haATHE AT % qTe T AT AITIT T9T 2T

ST = 5 % I9-A7H (5) F STET, S it &Nd FLd | & TTHET F AT § Hag <901 F gaqrarei
T qreardT saae &t I & ar # giua

AW 6 % AT, TTEHET F A & TETIO TSa= H THRAT ATEG=AT AT 6/01/2025-SISA 11T
&A1 28 ATH 2025, FT AT Fd gU Hag 2901 & A== 3cTe & ard & dag § qrearet s 6
AT Hl

Frwmaet & Fa 6(2) F aqETe, TEawr F 9 & Afeg=ar # U Ifq 9ea § 995 907 5

FATATAL, ATE TN T FLT T E-AA Tl F AT Felg 2907 F 1T Iearaahi i Rafaat, s &
ST ATITAHT 3T TATFATS AT 31T Rqag TershTel 7 Fofi|

4.2. ATAET F YT 3T FT IR=TAT

Frwmaett & em 6(3) & TETe, YT 7 Sead & ST ool (TAHTET) F UF I dag 39 F 77
IeaTahl/AATast a9 A | Ruaq g9 390 F garET i J@T 6l

4.3. ¥ag 0 ¥ fAafast grar arfier

FRrrwTaett % 9w 6(4) F ST, TR 7 Tag 3900 % ATq ScaTaani/[Hatast il [=Hatas warae’ Ssi|

TTEERTT F A # A I qamarE & ATeqd § Hag 297 ol GEhRl H PIael 9Sif| a5 a9 A
LT F g A g T AT foF F S e StfereE=aT S wHTad H Hag a€q & Scarahi/Aaraht
T AT ¥ qAT Ig, (LT aa 9T F Fae woraett F7 3T a1 6T 9718 3

fReTaeft % e 6(4) F erqEme, WfewY 9 dag 3ot & At ara somesi/Aatasnt 71 fatas
TATAAT HSAT:

F. AT HIALLT

q. JqTe el ugatee Fefaew Fudt forfaes

T. ZAfaET

H. GATHIT HIHEHA HOAT (e

=, g Foeea (fSramfenT) due forfaes

. A fHateF wrEaw (Fhre) F fTres

. grET e daet

Hag 39t * Aeferfad scareai/Aatast T Ratdas wmEdt &1 SO T qa a1 &

. fomforarT wfaewer wreae sor forfiee

T, et T = Aefae #uet forfies (T 5. 1)

T. gETATS o ueaiee fefged Fu+T fofaee (|19 S+, 107
. FTEaY 2 He TA. U Y .-UhSTE
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T, g ST ATe daet ot (Rradem)
. T g Baaam Fue fTrfiee (‘veve veveEue st i) (Graaam)

4.4, AFTTH/TAEFTR G AR

Tt Sfte e sfeeEar ft v yfa awa § dag awg & Fufafua s
AT /TATFATSA/TATHAT TEITRIUAT T AT =, [ eh AT8 3T O ATTEERT<T 37 IUTsd FL1T T I 37
I (9 6(4) F gET WY g Matia gug S F dav ofeag 1 3 saq @=m sw=qa #1 f&
qATE &I

%, sy et e

g, AET S U TFTeH fofies

T, ATATF TTEIT foIHeT

. fAuEdt e few yreae fefves

T, SAT3H seed i urgae forfies

. qive AT e ferfies

. A9 THE yTEae fofiee

. FIRES LI ATE 2T ToFaaree Teedl (HT.ame.&1.31E))

7. sfea Ra=d vafRmee (sme.ua.T)

. TEAT g Hed we e

Z. BT ATE A9 e e A& Tt

IR & FAEferiad smamast a1 STSrwTe F Heiid TTeT § SAaras® TIrEe ! w7 397 Teqd AT 8

F. Y e yrgae fofies A

T, gAaeHT wied foew forfies

T, FFHTH TFeTTH forfies

o, Hay foae wreae ffies

e ITATEH [T AT F fF ST o ZTH 9 0y oqad (U & i =0 579, 101, % foeg 9o oy
ST % q9G9 | St #9709 57 g1 3w F afatin, Refertaa smamasi /e o a7 fEafas
Fre S TET T T 2

F. A A gRFa T THIRuee

T. g AT s

T. FRuEE N fofies

o, UeuAS e fh

5 ftast, feeft Stmest o o= Raas Terl 7 STeErT i 3¢ I5qd Tal 647 & AT 39 S+ &
AT T TR ST ARl FS 8, Ivg ATSAN [RATE TAFR F T H HAT T4T 2

4.5. St srafYy T afa sty

FAFTT 1A 6 [T = srater (Weirams) 1 srreas 2023 7 30 Fraaw 2024 (12 #7g) & gl add9 4 %
forw erfar st=r srarfer ardrer 2021 & w79 2022, 378t 2022 7 AT 2023, 1% 2023 & S 2024 TAT Fraqrars
2l

4.6. 3 it gfFaTd

TSI AHAT U Tl AgraeeTad (SISEismsueus) Ta7 SIsil-Aeer & e f&har wm & 7
At srafer % oI dag avq & SATq &1 |1aT e Fawor Iuase F0| TIEFET & T2 Alhe IH g0
A =rat f FAfeea St F wara e g F foro Shietemueua & sttt ux wrET B

TTTERTET F FTaSTi (q ThT SATIS ATATEAT IT [ 6 TATH FT ATHAT Fe o (o7 vty Za weraett
(EATEFT) ST AN TSy Hatad Tomatas® GArera/fAanr F |qrx oft |rAr f T HE FRT I w6
AT T SAfaH = TRoTH # qEa w7 F ST 6 TS g
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Vi.

vii.

viii.

Xi.

Xii.

xiii.

et qwr 19T & HaT ISieor 0 ater a9t Faas Terhrd 6 gt SIsfersn il Jadrse ¥ ATAre
#r 2| T ISt Raas et #1 [ger o = & F aq9r feaet § B T s asft st 1
ST sfer WTTEreRT< o |rr-are o=y aeft fRdag werared &1 o gfva 3

RaaE TAHET FIRT MO ST I ITASH FATS T2 STTARIL 0 TOAIAT 6 219 HT GIT8aT & qae |
St= &1 T T B 9T, ST AA9AF THAT TIT, TTAFET F TOTAT F T T TFE FIA HT TEdqTT
TR ST Ut ST T T /AT T AT 977 Baag Tl FT T80T Tohed Agl CHAT T2 STt
T BT, AT SATETT TL STTAHRTE TG FLA AT TEARTL I IE STTARTL T TATH AT 39T TEIT Feel
T faer fem

=H T F T Raag THERT g7 A MU S@ret 9T, 3% ATEAt gy q9ihd g e adqT i %
o T 9T ST T =T a9, 39 ifaw Stiw aforst § yrfewrt gy aqia =9 8 F= T @ gl

asft Raag Tl AT AT & S 3797 o qr=rad 6t [t F 15 &A1 & fae Tt & e qo
IeqTe T T (“FEue”) aE i & Heg § 9T oA forat seqa F FT saEs ya AT w1 faag
TAFTL & ITH THT TE o AL T AT H Tad gU AR F Frfi/defiua qv feoafort seqa #3 &
T 23.04.2025 T Srfafh a0 Y& T Raag vt g et & e a9 fEud a5 & g9
# feoafort seqa it 751 Raas qesl g weqa feeafori/sqaet i St= & aaEra e ot serear &
T+ % forw wrfeerh F frefius ugfa & oo § "evew frm o g T F sifow amay g fefoe
i FT f3ATh 21.05.2025 F T F ATeAH & AT~ FBFFam 9T $f7 6w arg weAraeit i 39T T5 T
¥ forw 30 f=RAT =1 9w we= T =

9w 6(6) & AT WY 7 T+t Baag T30 1 16 staeay 2025 &l AATST qHaTs | HITGS &7 7
Fe A= woqa T & EaET Ya A qorETta [Afdse s § aivadd g & #wer 26 fGEeae
2025 T TALT Wi gAaTs AFST il T5| HITEF gaars § 79+ A= T6qq e arel Tehd o =9
T = & 9 Sifes & § 216 = & e sy sweqa #, S a8 Togqe Sy e qa e
Bl

FrawTaet & = 6(8) F AT STt W et Raeg 7T T aa|T™ = & ST Aqa9qF AR o 7

HAT 3T § AT T=TAT AATF TR STAH Al FAS g ATAT A= H Agead Ul €7 & FTeT 30U =l &, qgl
TTTERTEY F UH TeThT ol STFgA NI JIET § Sl Iueree AT & AT 9T S| A= IR0 a1 0 g

W 7 % e Raas T T MO LT 9% T&TF 6l T8 ST f Taeadr & ard 6 Taradan
F Hag § WIS FIT S ¥ TS| T B I ST AT AT AT dgl TTIAFRET F TOIam % grai
T TR 3T i UHT STTEEIET &7 T /4T T T97 977 Ba95 TH0 w1 SHET TFhed Tl a1
TAT| ST A AT AT TAAT AT T SATAHRTT T&TH FLA ATl TR 0 IH STTAHRTLL HT TITH FTAT
9T ITASY FATA T THaer faar

W 8 F o ETe, WIAEHT 9 a8 i & (T saeas qweit T €97 T T4 ST T T FIT
T SATFREST T TATIA AT FAATT ATH § ITIEHRTET 379 oo § Raag Tl & qearad Awg! 97
IEEISER ]

grfarsRTt 7 fA=Emde 3oare F oo afaeRa e (vasmsh) 1 afwes G, arfs ag Fatha G s
T T3 FAT qTed AT | F7 ok T4 SART I 8T Tl &Afd AT g F & o 9ty g uasredy i
AT ITATE T THAH ARTT TAT AL | T THIH T F IcaTad i forefit &1 & & e 97 i 712 8,
ST T ST T ST FAMS TS ATTRILT TAT ATHTAT: TR AEiehe Hgial (STrudT) &7 &I & T
gu Fratfia £ w2 31 vasrsht w1 Frafwor arearet et F sag-l & Fetfa Rt & smam G
AT B

S= % AALTF TEAT T ATHA FId g, AT ATAH A9 IO FT ST T, T Tehed 420 (@i 5 ATH
2026 T RaaE TR HI AT AT T 3T 37 39 T2 AT (o it T&qd F3 & o 12 719 2026
T T THT T AT 3T Tehed @y ¥ Raas qerset & wie feoaforgi ux, siet aF 9 69 37 80
T e uTE 2, T e <= wforrw & R R R

TTERTET o ST % 0 93 SN AT 377 Raag TEaR 1T 351U T {2 l, ST FITS T8 SATHHT
TAT AT T I AT FIT T B AT TAHTT TATSAT G AT S 6 AT TG S0 00, A
sifaw Stt= afvor & erior #§ 39 a2 o= )




[\ [—@Ue 1] HTL T (ST ETLTI0T 5

Xiv.

XV.

=9 Sfaw St g § o foe U g1 & 907qT § S T Raag Tee T MO g 9w
T Y % T oY o fReramaett F siata FTrerTy g1 = 9T T

dgg W=w F® fou wifgswdy g owwArR . fBftwmy o =w o om o wwre @
1 LT ST = 84.28 7|

T, fFEmadie Scare (fgEt) T@ a6 a5

5.

ST rEed & =0T §, Foremrehie seurs (fregef) & Aeargeme afvarfoa B o
‘3. FAHTT AATT H [dFRTE 17 3777 &
fRefataT #1 is#, T4 797  sATe2 7% [Farde 17

F. T T BT GISHT 1T ZAT2IHRF T7,

@. F19 7T ZATE=RIARF 71,

T. “AIEHIQ” AT TTH aTAT a5 T, TIT

5. ST F FIIT & [0 gereaii R (e 141"

4. FrETF F T, “TIEH®” F1S TTH 1 a5 Teq F1 Zq107 JI5< T@T T4T § 113 T8 TF [d99157
HIT FF TUETT FTAT IATT &, T G747 9707 ffaar & siavia [Rfda @47 srar g v @1 92 17
TIET &1 FTFATAF T & I, ATSHT FT FIHT TTTC F FTASET 7T T1ST F ZATERIAIRF [Farde I17 #1
TTT 7 FTHT SITEF ZrT 51

5. FISTTT #1 =7TTA H, 59 IeIIE F1 [T TTH1 & A1 777 TIaT 8, ST The 7 T ZATee] a1 518 &
g% Gleqd T4 & &7 & Ffviq 347 S7aT 8, forad “@iee” a7 a+id @< ‘g8 94T #3117 gl &
T 2 517 &1 3E 39 BET T AalAied ST wrdl T 17 gidT 81 T8 UF ZAS AR BT g, foraahr
% &7 § @ GRYTT 7 UF FI2 92% # &7 § ITFIT 337 F7a7 & T1iF fa=ra & arq Ra#a<7 52717 397
ST TF

6. T 17 FT &7 § 04 qRET F [AE1 § 37FIT (397 et § f97F seqtad drer Hi} e #7
HTTIFFAT FIAT &1 T THIT 5797 FTINT FI9731, feqaqe, uiia® a1 a8 TR, & de, 7% 572,
fRETISIaeT STATY, FHT d<, AT &7 TIT AT A1€ G797 117 & 177197 § 397 F7a7 51 T8 7T F7 56 AFRGFE
TRETAT % [F717 & [T 4T Seqd 3T 51 Thead FI81 F7 ITINT GH1eT TRETI % 77 & 7 747
STAT &, 54 dfsiae gier, @uie gieT, arzliaa e, BI3e9T TRAST 3fz) Tareetqfia I+ #1 JFaT 7
FIET TG FITT, ATTAIT T TATEET F T [T [FI7 737 & TT13 TRETT 3T SIF17F JRTH #7777
J3T7 337 ST @%1 {397 & T==17 q07, S9iq [@91a ST ga-#79, SR 9% F T979 STad § a7
THIATTT HT TGTT TId T2 FIT &1 TITT ITT H GIHTAT: TATLTHIRT 17 F7 T &1 FH T179T ITIIT
33T 1T 8, ST 39F IUTIT # 3FeT U7 AT FXAT &1 FITT F A ZU FIS] & AIGRIE YOI FT GIRT F
forT arareare: ZaATeRRRF I17 1 F95 F qieafard 97 Frar g1

7. TqZ TG FT TITT S0F 54 “q1A7 [RAT ferde; qraa [R1Fd a& arfiar # ffew §iT 341 7% #1
FEGU” F FGT FMFT 39T TIAT &1 8-5F1T F7T 9T FMFT 54041100 &, T=1T 375 #4797 R%
HIAIFTT, 1975 % (A1 FT-9T07 516 5402, 5403 51T 5404 F Savra T Fe1e ST SATT 397 5T 75T 81
77 T FFIE 37 TAT & 13 AT T FAT FIHAF & ST TAFIT TIT # ITT FTAT T (3T HT
THIT T FTeTHRT 751 31

Raag Tl &1 TgHT % I 77 THIuT 95T 9% =1 feoaforat s&qa 3 & forw 23.04.2025 7%
T HHT YT AT AT AT| TeTATT TR F IST0 70 {2 F7 =gy G i sifaw d=fo &1 i
21.05.2025 F 9 F ATeAR ¥ e fFm dfva & afegear & oaa Raes waw e g
et sy araw o o 8

T.1. SaTER/Aatas /eraTa /e Raas Terrl g R 1w s

7.

a7 Raag T 7 A=rei 3eaTe qo1 961 awq & gad # Autied sy & 2

i. WY ST 31T 3T SMaa § Fg vy deiue ¢ s qreas afa 7o g, s ag d@a e g
5 7 Tt 32 A1 afq 78l 991 7@ 81 oq: AHIHE Afd qrod arel Teiu w7 TgET & e
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AT T & FHT AT e (G i a@T-F@he Teqd R qT THE 39 Icq1E Tl 9T HT 5%
FRTTAT SO ST 3t e & stfares Fiwa aw smaa o S g € & S afaer 981 2

ii. FqaE S § R sore (fE) sammia e T g1 gE SRAr S F T uw A
AfFwTar g o ag " IcATRl T IHTaA T 8 ST AT qreaardt et & e 2(9) & 9 7
AT ITITE & THTT a%q 2

iii. ITUTE EAAFAT F " § e fFAEmE 98 21 v ®=v ¥ At some qur smnfaa sore e
Fereroarent, et shraT, wrt auT Sifaw STTRT STy & 92 § qEdiT 81 ora: grenT Srea1 q919
FE F ITATEF % &9 § 97 g

.2, S I G o T e

8.

Vi.

Vii.

T ITaTE TAT AT € F HIG § T IANT FT U AT ST ATFAFTET GIRT | T AT ST

Aeferfea &

i, B SN =T Icare it W IS FT IR FX @7 gl aaAE qdad § o= o asdt
e F T fhamie a7 g1 29 fharde a1 #T 9T TeSa T AT TATeed |T Fgl STaT 2l
TG aq H AT & AT IT A0 AT 1T ¢ &I arereaa: 10 § 1680 SHa &t I § =7 Srar
Bl A SN % I8 = g7 a2 it Jer ot &7 Iea1a F3d i &9ar

ii. Frerferferd Scamat &1 =i 3eaTe & T ¥ q1eY @1 T 8

. Tl T T BISHL T TATETHTF T4,

g. I T AT HIE I,

T, “ATSHIQ)” TS ATH ATAT Hag TG

. T ® 730 *F forw gereaa i fhemde I

I IR F AT, “ATHIQ” TS ATH ATAT Helg € FT THINT A< TET AT & F4i 1 78 U Forfrpa
¥ I UETT ATAT AT 8, ST Sherar Fsr Rafai & siavaq AiEa frar sar g sie s aée g
Teferg g1 SATEaTad w7 F off, AreHt i fIHT G § I AT FiSt 6 TATRTHIE [heATHe AT 6T
TAAT H FHTHT SATerH gt gl

FTSITE T ATHAT ATIT | TH IATE HT AT A1) & o ST 77 8, 56 Teead AT TATEST | Tl g8 7
Trg Ged A9 & =9 | ot B srar g, S| diwe” saEr J=9d 9@ “gre” J94aT # @e §
AT 2 BT &l Y TH HISa< &l Adiied ¥ T dr= TTH gIdt gl T8 Uk TATERIHIE Fea? g, ot
TS & F TF Tl § TF I Tk 6 &7 7 ITAN /A7 S1a7 8 a1fer =ma  ar 9799 I8
ERIESIE:ED

TS a T AW T w9 ¥ UF gferat & fAmtor & Suanr By smar g e setas s siv e
AFLTHAT BIAT 1 TH THL TART ITAN grordl, Fawwge, wafas a1 =amamm qfveme, @t 9, Teh J+e,
RETSIad ST, FAY §€, 7T ¥9 T9T 97 915 99 ofe & At § B Smar g1 7 91 9 59 g
afvemat & AT % o ff srid U g Feedd Sl 7 SUANT ddied aferEi & =i § ofF B
STAT 8, 9 A6 g, G91E g, AT de, Hraeed TEHeH 3| SATEHE T Hl FFL 7T
FALT TH FITE, ATAAA ¥ qiferoeas F arey fWtda Grr srar g arfs afvam #r sfofiss s 1 @x
T T ST Foh1 [Mefeaw & Ae=am on, d9iq fE=re ST O, S 9 T8 G919 STAd § aoT
FHATATIA 3T TS (A TE FIT | T IR § ATHIAT: TATERTHILE T HT Fgd @l HH Traerd STAT
TR STTAT €, ST 39 STANT & 32 TY [HY FaT g1 T % g g0 FISN 6 A1 Ul Hl G &
forT a7 A e # i BT Smar el

Hag awq # qeAr oY 54 “wra [T feame; ama [ a& awiat & feo & =6ty f
FEIU” F AT AT AT JTAT gl 8-3(hT FqT T AT 54024400 TAT 54041100 §1 75 ofF Tq2rer
e T B T HreTeress avfianaor et |iehideh g 3T IcaTg & aray 9 fordT oft Tt & aregshr 7&1 2

THRTHF &t AT arer THUT F ST T 987 W@ F G2 & q99 §, 90 SAR 7 qqay FBFar &
TR AT qTe arer e U i1 arge F3A7 o Tgia F ge0 S297 &1 &1 fFwa & wm fefioe
TETd FAA TF ST ¢, OEFT 29T TeAdt FR F A=ag 2.4 T Hawmae & daqag-1 F s
ITATE & SIAY A1 AT | T@d gU Ird AT TAAT AT FIAT g, Tg TILHT 6 IAL FH T@A AT FLTTET




[T =g 1] ST 3T TSI ; STETETLOT 7

FIA T HIE dF Toi gl TEua Tqw ax qoEr fFe Tu afy s deEh w i qEdfearfia 727 @@ s T 8
T HFT &, FAH g GeaTad =t fgid g 6 s @ T =8 92 amar Sar €1 0ar #78 FEr
TTALTT T2T & ST TR qITST atel SO F7 a1 w27 i Araeqshdr et Far 2r; g5+ A,
=9 fauT v Iuersy =T gui, ed fosa s @ e & g a2 o fFare § erfiehr e
Ao oY et 8, g If2 #2ar € o areAvredt ok Fae S ITITE 9¥ gF AT S qhdT gl oa: T
T FiAaT T F IgT FA H7 Aqere FAfdE =7 7w § oY aeqa: 7 w3y Shwew F quw g, e
Iga< AT fRetfia gim

g.3. yria=rd g s

9.

10.

11.

12.

13.

Faamerefie Seara 3 Heer § A SN q97 4T RAaE THFERT g R T SR 0T, See 690 6 S
T AT T, TTIAFHTIT T S AT T2 37T IAHT SUH =T & FHTET 797 797)

FAAT reed | A= Icare ‘ot e & somemta T a7 81 24 fharde a1 &t amra:
TS AT IATESH HT Fgl AT 8| Hag aq & I % AT 9T q(0q (AT 1T § 3 qrAreaa: 10 §
1680 == FT 37 & =T JATAT g1 T SANRT % T =7 FHT SAIT A Yl 397 T IcaTaT Feed il 7947 2
Fraferfera searat #1 fF=Emrei IeaTe & I & 91g @1 AT 8

%) T AT HF T

g) I 97 TATEE A RE T,

) “ATHI®” AT ATH ATeAT HaG aE;

o) TEL F TN F e semeamiiE e am

IS AT QTRTAAT | TH ICNE DI AT ATHT & AT AT AT 2, SH TAeeFd AT SATEA| ThAhr 318 7
AT T2 BT &1 THA TH BT I AR ST TATAT 0= T BT g1 Tg U TATERH I Frza g, foreer
IS & F TF Tl § TF i T2k 6 &7 7 ITANT 67 S1a7 g arfer =ma  ar 9799 I8
[ERIESIREED

TATERHIE AT HT TFAL AT FAL! 98 FATH, I i qiferueer & @ Ffsa o smar g arfs
TET FT AR SATH FT EqL TR (647 7 76| Hefaaw F = 107, oiq = e e,
ATH T T T STAd § TAT AATATIA S A T T F2d gl TATE TS | ATH: TATER T
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AT gfaaTal IcaTesht g1 AT e arar 7 3w o= @it Fafa & ameme so=raer 71 399 Sta- a1
TR FIA FT T &1 IcTH A5l gIaTl ¥ IANT & ATHE g T T F TATAT g T =19 % THa Terhie
FT a7 15(F)(ii) T TFAT T=T TIET 9 g, aR] At gtw & A7 6d g 9T aqAE 4 F At
T AN 72T 8, i gafory adam st § Ta ux fa= 12 B s =R

T IUNT A ST 6T [EAT FIA o6 TASATS T e § AT Tod A7 Faiq F\a F o9 T+ 5
AT | TITH 9167 T2 0 g1 o1 78 off stqare T a3 et off =09 & Mataes 3 arse srderaen
T TS ITH F T ITAT Al (AT g1 T: I AT o 927 7 % 7 q15q qrearet et  Fa
6(8) T SATFL-| F STTATT TARTIT AT STAT ATRT

TH YT H4 THATEl TRTST § AT God F7 [Heiaor (F) S8y 390 § 97d § dra7d H8d & g o,
(@) wd H fashl FIHT & MG 9%, {7 (T) I § ITET qARG & A 97, AaeqF e F3d gu,
Srae fosfy, I8 Ud YaEeE 2 a°q7 979 A g, AT S asar g1 77 ofF s R @ & g
AT goF & g % o T fAseT suersy 8, Tatau i i w1 “FrT o s ¥ B=m
TEl FHAT AT, FTH Tg Had a8 AR] AT AT A@eTF g T Aty & o gHias 77 e & a0
FIAT HT T 2

77 T ity 1 asft agartt Matast g w=qa Siwsi/gaaTst fi TR 729 T 3 ST T S+
FIAT AT

=.3. IR 5T S

36.
37.

38.

39.

gTfeRTT 7 Meferfad SRRt § | gog oiw Aata fiva & gataa qai #1 g G 21

FITAT T TIATTE T A & ey § T Al BT Sar g & o S aea R Ff Raag gawe T
I AL FT FHAT FIA o (T FIT Afohe ToqT Aol [0 g Fd: TITHET 7 TAAE A1 6 TS
el FEATEET ® dqad-l % 077 7 § Iuasy fRarAeer a9 Searar TSy & o araeer
T FT TEA (6T 2

=1 % TFHE TIEHI I GTT 15(9) H TAIH F Fae § A Are (647 747 g 76 ey T qaem o7 7
TR TTeALret [HawTaet % qad-1 % 027 7 % Fgar &7 2

TR F Hag 390 % ATq IcaTaahl/[AaTast il raett asir, e 308 e gy Rgiia €7 &
T § TSR TG 2 il qATg &F 2| Hag 2907 e scorest/Aaiast 7 Fatas wmedt w1
I T AT 2

i. FertoriT e wreaw FuwT forfies (19 ST=aTar TurersT)

ii. ST T = fefares ot s (S SHarar Tuersy)

iii. gITEATS AT vEaiee §eiigen Fu«T forfies (A9 STHaTaT TUeTsT)

iv. BTZaT 2 HF U, U HI-Uhole
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V. e =T AT, oA
vi. T T fraeT e forfies

9 AT VRS % THT SATEHT F 1T T 77

40.

41.

FAATT ATHS § el T IS o FTSIT STATe AT F T H7 @0 qgl (647 8| TEqAL, AT T T H
et Remmeett % aqay-1 & 927 7 % e o = 8, e Femgam sraeme B @ 2

G-I STLTTEIT T 9T & FATAT % HTTA § TTHIT o FT [FEIT TSI 77T a1t e @97
#T FITT TIAT GAT FIHT, TTAT [FHT T12 39T T GIRT TlGT I 9T F [T #1897 STI4T T&T Tg T97 T
g1, STaT S 3] HiFT STETT 9% (47 0T (rad 93T & GHIT Jeq F (7 F1feqd &7 & gacd Jar
YIATT T F19, 574 717 srae7q# g7 ar ary #1 aqf=d oz 91 arf@aa #1 aroift (@i gfawrd
BTRT JTSTT STeqaeT a1 (#d1 d1a¢ agiaa &9 #7 997 397 aii# & 397 Srer forad aarga & #
fAFTT 3 &TT TIT T97T FCTTE FT 477 TGT STTTIT ST FI7 % THT FTTE FI3 T3 131 [@9qe+19 F47
FT 1 777 T@T ST | TFT 3197 &1, FT9d 7T 147 3 H1a< (@1 577 7T T4TTe9T T A4 39T %
g 7 sH gHIT F qrEG § F1 AL F77 g7 4 77 @77 1097 | ST G GIET TEHFRT FT ATATT
TAFEIT FTT AT T F FTHFT THIT & 797 % JI3 F 1347 3T @ & qlaa 347 TI097 §i7 375
T feTaforgr @7 # oo 3faa safer gz #1 w17t 1

FaaTT AT § T oft Raag vee g Bl ST srdseedT arer |y 397 ® g o fred erar
AT fiva & dag § FE 9187 TEqT Aol 63T TAT g1 696 ATaieh, =i Sore & o &1 90+
= Fre Iuersy A8l ¢, e et s sreeraeT arer 19 3or 7 o=y oty oH e off enfaer 8, &
fFu o fAata & i 97 BT R ST A o T F 9T o # Ry ad § 9F fied &
AT 97 3T g, ST A il ITATeA AR 92 Memia g aar S| foehy, g ug gemse=es == a0
IREERTT AT & forw ai=a aamEse 5 @ 81 38 v [eiia 9\ §oF #7 Seed J 1 qred
AT qrferst § BT 77 g

T ST TSy F Saurewi/RAatant F forw At fag
i. famrfRrrT FReer wrga Fust foifee (= o=, o) i i fima

42.

43.

A1A1
44,

AT e wreaw a1 forffee =19 & HOA1 FIGT 6 Fad (T U GI2eTar At gl S
srater & e, fomforiT wfwe wreaw Fudt forfies 9 o fifes =7 dag avq ** a@ff staw F fivs
T T UF AHaE FATaR/ETIRT FA7q “** F ATeqH 8§ AT €9 & (HASUE AL 92) 47 g Tg o
e g T F a1 TS qag a8 F AN TIHE TH ATATT SAATAH Dl I 997 AT g1 FTRd Fi
ERIEEIR CEIN DR GRS

IeaTes/FaTad T FHEr ATST, AT, siqeehitT REe, TodT TAT A= HATHd A 7 dF T F AN T
THTATSA FT 2747 FhaT 8, B 356 9mae & Ta7a Tfiar &2 forar mar g1 qaqame, feua-arw e
Rt Fra &t arhd S| FREmT-gr @7 9w [giia G @ g e =8 = 9req qroe arfersr §
FLTTAT 4T B

i. TS AT Teaiee #eREew et s (ST, =i+ 5. wTvr.) it Raia fiwa

ST= Sater % e, gArs FRre ugaiee fefaed #udt fafies 9 » fifed o dag awg “** it
T & Ao GoF T I=T gl 38 T FaAr F ** Hifedh o S Id § ST¥ag wareli Hf =7 a°7 *** Hifew
T U Ha 19 FATash/aATaT 97 *** & ATe9H 8 o9 &9 F 947 &
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45, g off A o a7 8 & giEs e veaiee feitgen @t faftee 7 o difed e |y wa |
Feag Harst H1 At T 8, e Seares o g o = 81 A & Rt i e Feaa e

|

F——— (sre7er i)

|

> *kk

L (e

46.  ITATEH/AATAE T FHAT ATST, AT, AR TaRd, Idd UF AT SaAd AT, FHIE, T TATT TAT K0T
AT o SATLTT T FHTITSIA T a1aT 67 g, o 3% e & qara sqeried B )

47. T, THIUF-a Faer Aaiq fima &7 91T S\ q FEET-g1e #0792 [giia B @ g & 2@
Fr=r ares wriSi arfersr # gerar 4T 8

A2 i, i T = #efaew daet fiffes (0w 5. or) it Rata faa

48. ST AT & FE, % 7 Hag a6 & *** HiTewh o *** FHH ST & dod o 92 o491 gl I8 & Her
T Hifea o Hier Td | SHag haralt &l =91 q°T *** Hifew o UF Gaiad Favaen/Tar sTaiq *** &
HTEAH F ATTT € | 947 g

49. g T Are FFaT 7 § & it BT =g #efaes suer forfiee F o difes o g ara & sag warei
T fAia T €, e Seamae = g7 3T 3T 21 wea &1 [Haia it s@ar Remga @

ot T = 2w Fuet fofaes

|

F——— (wrea it wemer Rafa)

|

> *kk

L (e %1 fAafa)

50.  Scarew/fAataE T TRaEr wreT, A, saveefy aREgd, Toam vd s geafia s, wes, §% 99 e
ST AT o SATLTE T FHTATST T 3147 67 ¢, T T8 T & TET1a T a1 63T @7 2

51. FaqaTe, TrHua-aw fae Fara Fima #7 qaa o -5 T a7 it B @ g s ==
A= qTe /TSI qTferRT § 97T T47 2

A2 N SEETI TURST & FEEARN Fatasi F fog

52. T TETEr e F o=w Ry fataw ¥ A9y & Fata frag w1 Rator faameet F e 6(8)
ATHTT IUA=T T2 6 AT I AT 3T g1 39 32T & TIerarer 9 Fstretemsueud grr e & o
ATATT TAT TTTATET IcTEhT Ud HATaaRl FIT Teqa Teamaet 3 9% o= fFrar g1 =09 SHaray TSy &
FEART IeqTaeht/Aatast & forw samT-g Fata fima Ryttt 12 8 siv 28 area arfoe arfesr &
ERIR P

A3 Ragam F g g gea wa [aia v # Feir

53. T % 27 ST F TATIAT 6 IO TTH gU &, ST FET & [GFadTH & g aTel GHEq =7 Al Fa<
T 2| HEG A€ F T AT IcATEH [T THE § HATd &, TATq UTA0H raw fSaaqare ot forfiee qom
FTET T 972 FodAT fofies, oY I 7 g5 a€g F AEd F @A AT g1 A, FEaaw & T =0
ITITEF UF &l THg FT GFdT 8 3T Irgid qTed TAT &fd & fEEuor F TASA1 T F7 UTHd THls 6 &7 §
AT ST &7 e o ) vaue e e #uet fofaes qam gt S are #udr e &
“HHTT FATHE HE=AT, TATEAE fAqmT, aadreRr #ar, faeht £, foeft ydaw f@ramr, et s, a9 o
AT ST TRt SR |TAT 81 T ATA T, ST At U gF Ariers o § fRaq g v dag aeg
* 1w 2t are (oo “Breir” sher strar 8) &1 fAmior st €1 grat fraem sie ge S A g i
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54.

STATET TAT ITATET THHAT § IS qT Tel gl STATH & FedAorT, e Eaaard sfiT et ST a1 1 S
a7 g 6 378 UFe TS F T H HET ATC AT THAU 2 A1 SEATA R UF g1 Greq/Afq qro Jar
ERIEE I

e q9g fEaaar &t a1 Fai=at & 9 st 97 T= T w1 o srteewy 7 95 [ o g
e &1 TET IcaTeE FAHAT FT TF &1 I /TS TG AT S0, FA1H o TF g THg Al dared
Fafagt g1 a1 &Y, Tg TR i Taq hRaT @ ¢ B "@dted Fatas scaredt a1 uE g 99 ¥ qetag
Rt Scarahi #1 areq wria & g & e o 267 F €7 § 147 S0 7 39 oy o g e
T gt frar s

TACH gras A Fuet Riffes ¥ o amr 1o v At fea et

55.

ST STAter & F, e FEaams F 2 aTee § Saiaq AT THTE TARR F qag a5 & 7 iew
T+ FETEAT AT § o= =¥ fashl &1 IRETT wed &1 =aiq i o1 § 9F7| g1 AT §oF & e
& o, STfesTY F Hag awq T SR AT & a9 H ATHHRE 7 fawhl JIal Sl Tg=1T gq AT il
AT IieRaT &t Stf=r & TR § 78 9 & afs arwer |t 80 widerd & stferss gia 8, av amsr
e o et & forw = ot & asft w1t 97 A= G smar g, @i afs arasrr §is 80 widera & w9
BT &, T ATHT o & g & o e araar 7o el 7 g7 &390 § @1 S[1av gl g e
* AT H, e ATHHET 3t 80 Siaerd & F7 g, T AT F GTHET §oF & Heiao & o Fae
FHRTHS = Taeht dral 9% = T 81 e @aaam 7 siafe aiags, ol AR q@r Tt Tl
F SATYTT 9¥ FHATATS 7 F1aT 36T | g s §o7 #7 oo J= qTed ATt qrrersT § &7 =

2l

e e i i fimg

56.

ST afe & g, T Faaam 7 d@ag avq & fifed o *** AT e & ded o7 97 die
HETerg T9T AHag AT SATdH H1 9o A Ieraw/Aatas T THar 9T, 97, Iaq Ud o= qated
A, T AT, o TATL, FHI TAT THRT 3T o AT IT FHTITSA T arar Bar g, R arfderd g
FHITT T 74T 81 TEqE, FREET-ar [aiq fima FHeifa & 7 g o7 28 S= ared qrtsie arfesr
H o AT B

T TS e % forg amaTer ge v Rt S w Rafor

57.

ST STt & S, AT ST AT o Fe a9 § Hafed AT 65 TAHRL H G5 aeq & *** Hifedh e
% GATERT STAT § o9 gl T [aehl &1 TRAT AT HI [FI7q 6 g1 § 978 g1 AT o7 & e
% TorT aTfeeTt F §ag aq AT SR ARG & Ha9 § ATHERT 53 [aehl ST 6l T84T g AT
T THRAT &1 = A IfeT F 72 9mar 6 afe arwsrd |ie 80 widera & offass g &, ar amr=
e & et & fore = fasht & asft w1t 97 = G smar g, @i afs arasrr |is 80 widera & w9
B 8, AT ATHT=T §oF & e & forw e arasrl Jee] (ot i1 g 419 § @0 JA1aT1 g1 gIenT ST &
AT |, = AT it 80 Wiaerd | FH g, AU SRy § qTHT g7 & Hgior & o Fae
AT T foht it 9% o= B g1 et i a1 7 siqesfiar afvags, saor arra qor gt 9o *
AT T HHTATSIA 7 1T 6T g1 et arme= g #7 Ieer@ $= qTed ATt arfersnt § &6am 71 g

T SEMTE &7 R fwa

58.

St srafer & 0, gt SETE 9 "ag awq & o Wifew e o st st F fiwd gew uw Ay
TETerd T e ag AT ATATAHRT T 99| SeqTah/Aatas F THar areT, ST, Toad ud o+ gefdq =1,
T AN, S 9ok, FHIAE a7 T 277 F e o qurree & arar G g, S owfawrr g
AATTRT [T T €| AT, FREET-g1E [Aaia fwa [Faiia it 12 § & 28 F= q7e qrti arrers
H T 4T B

R F o=y Ieareshi & N g o ue At fa w i

59.

e & e Y sTEEAnlt Scaraent i Aataet & forw |areTes geur s At fed &1 faier suesy
TEAT % ST TY, AR SCATERT FIET T&TH [0 TU SHFET T 419 § T@d gU T 37 § &Y S0 So@
Fr=r 2 T2 uTeA wrioi arfersr # AT T )
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qTed TSI qrferenT
ERIECTATRIGED e | [Raia
qAET | T Fra e
- e AT TS Yo
() | (@R | (e | (ST TEE) (%)
wd) | )

fﬁ?ﬁl‘éﬁ"T W EIECES dekedk dekedk dedede dedede dedede 60.70
ot frfes
ﬁ'{:{ﬁ W 'ﬁﬁ_‘rrﬂ_'{ QEHTF\-‘I *kk *kk dokk *kk Hkek 20.30
Hefiged Fuet forfies

i ‘
ﬁ—g—ﬁ W@_‘T ;{ dekek dekek dekede dekede dekede 30.40
e Fudt frfies
g—i—'mﬁ- -g-q- *ekk *ekk *ekk *kk *kk 20_30
Ehll-é .;_ﬁ— ‘EﬁEEBT( Eadd Eadd fkk Fkk Ak 65-75
W %ﬁ'ﬁ"T ﬁ—q—d—‘ﬂ—q— Eh_qT-ﬁ' *kk *kk dekk *dk dedek 5.15
frfes

ﬁ gﬁ—g—q Eﬁ"l?l’é’ Eh—q—;ﬁ- Eadd Eadd fkk Fkk Ak 30-40
gﬁ—q—q -gq- dekek dekek dekede dedede dedede 25-35
Ehll-é I IUTSF Eadd Eadd fkk Fkk Ak 30-40

. T T FILOTHS ey

F.1. o= Raag TerH gy fRe e sl
60. AT TAT FILOTCHSE Had & A1 H o7 Raag Tl g Hefted srre & o g

. ETTA ™ & =TT F FOT G SN ' HIS AT Tel gs gl Tg A sqere o w3 & fFaaam & s
T HTAT TAT AT TATT THLHT & AT A0 Rt fF e it erfq &1 e & arer 9@ strer §v
TRAT THH AfaRw 78 f srqrer o mar & =i e ST 7 A o /i g F a9y ag @
TAT I T ICATEA &l TTAEATIAT FTA  Fo1F 7 <901 & TZed & o &

i. 77 o aafa STt= srafer & S Fo1 AT § o9 Rirae @t 12, Sats St sty § =g oot § afs g1 7=
ATATCHS &ATd T AT T F9TTAT Bl

i 77 T smara FI9d ==ATIF FT A HHdl F G FHE GG F 791, R g q@ma F ao ataw
ISR ERPIEIISIEIE S RG

iv. Tg % T@adt aut & o0 THRTeHs HIAT werdl Ig Tl ¢ (6 SAETT FT T HIAar 92 Hs IdEhd T
el 92T 81 A ag Y st T s ©F wie frdt § F#HT AT F 9o ggraE 9 § gioerst %
FOT g5 &

V. Tg T3 = SN & W Aoares dodat § o 3@r 147 g, e efud awdr, Scamed, A\ ar SuFm,
TISTITE, ITTEeRaT a7 faeht |77 # g oot g1 = stfafies fai sendes ster arsy, Ao 9t e e,
THE ATH TAT AT [T § AT &f srater o ST G2 gam &, ST 9T At & a7 F7 G2 F3dT gl

vi. g T3 T SRNT T FSATSAT qod T & AATT F TSI AqTF TAT HLAATHE FILRT 6 FILT g, AL T4
TATAT | HITAT AARATY, ARG HLAAT, AT e AGeTd qAT T=-Taforg ararmd, [regiv 7 SR 6t
gfaergicaaar &1 Yfagaa: Jaraa Far g1 @&ar g1 a2 ot wer a7 & 3g I 97 sfavgs and,
AT TAYe T Advar qur afaE F=ar auni F gedt § Ian-agE 9 ff 39+ i FAearee #
R IECRER T




18

THE GAZETTE OF INDIA : EXTRAORDINARY [PART [—SEC.1]

Vii.

viii.

77 ot sy o AT o At a9 ST 9, fWa grE TGSt S3=r § gated ot #i srara
% forT ITLETT 92T 22T ST ", T T qTed | g5 afd & I3 § 972 oid gl dAfaw = afeoms §
ITFARTEY 3T 29 hTCRT 7 FrEor AT AT U

g % HRTIF SN ZIT AR SHAT Fedre a9 T ATERgor F =93 ISUAN 92 HIAd 979 Tl 8,
S|& araTa & A7 A T FOMCHS HHY GHTT g1 7T 81 I g A sy R g o e wr
AT AT H ge AT o Fw¥a =7 § GEmrda arana & g2 afq F @+ 7% fqw w3 A1

.2, T I SR R T sl

61.

Vi.

Vii.

viii.

&ATe AT FTLOTTCHE Hael F a1 § F¥e AN o ST A= [A: Teqd 0 1w g

g T S3aaTcTs qeHarel, SN Tagadrat, 39 Affite® and, Aaiee A AT e qodi |
Ffeorar & gaferd T Faag Terwr grer fRET "rem F f5ar avm v g s e 5w aw e gt
T ST "FaT o 7 | sy T T fF s Ry gur aiiRes @9t Ao st FeEr F
ATEAH & ATAATIAT EF H AL 07 ST g1 TG AN 7 T AT vy o o = @ woat arnft
TT § I TEY £, TA I @AE F O & v e § o7 zaten =6 grt ¥ e b
w9 § qgl AT ST THAT|

g T F ST & (o7 9T T F==1 aradt 9 & AfHq 927 gt € i zafen sae smana
FEAT T=dT gl Tg AT vy e s ©oF U srara i & Mereaw aeaw % Aremw | fFu S €, S
T ATH FIA & TASATS ATTATAF €9 F FFaawqor &q Feieor w7 q90idr g1 = SN 7 Tg Y Tqirer
T o TRt oft srfafies ATeraTeT =39 i 9uTs W I 0T 9T FaHTE B9 § Gataa To1a aearst
ST ATAT & BT SATAT §, 37T THIOT T8 &fd § TRIETH I a7l T4 o &9 § dgi qTHT 7 T Tl

T AR 7 T AT SAq2rer Thar ©F = arest ATerameT @a 1 ScTad anTd § Qe dal 67 T 8,
AT THET ATAgd HHa A7 &Afd [FEWor 92 FE I9TT 951 92 Tl | T8 Afdih, FU¥ sfavge A
AR FT Fad Teh Gral TN (AT 5-8%) 8; o7 T Tea A=y Aeures & Aday Rierae &t ooy w37 *
forT sreda Ao 8

T AR 7 Tg A sty frar & afa &1 arafas s arfed smamdr & aRumEeEsT gE 9 g
T, HIAT gTE 3T HIAT FATHT g, 3T ATET TAT AATgE AN FT Iool@ Fad ATeqra® &rd &
ST T & JATSre o 1 2

Tg o =g 3= &t foeft & Rierae it sr@afer == Saarar RS § 9 i [Fid | ghs F 90 /9 |@rdr
g1 T N 7 T8 oft srqary ot & =9 gig &1 a9 oie aiEmr 9% =9 F g9iq g & =9 32T arfeq
ATATAT o FHTLOT AT FTSATE G AT YT 8, Foas a1 & = U A5gd FH0eHs g w7 grav
Bl A SURT F G Tveaq g are 9% A1 9aEr ar g & sty fhar g & == Seardt
TUETST § Hged Ul HHAT AT F FOr Hag awq A 9t srfaw g oo g e, e AreEr
AATAF BT TS 21 TH AT ATALAT § F % AT i ATATEh ScaTa &l [Fata arsd, ™o awa ofF
QTR B, T A o ST 3 for faarer o &)

g oft sy T o B afaiis Icames a9 g ATergET & Fw0 A9 % IcATEd HATd o "IedH &
ST s Tefs FT T T FT IATE #2791 29 RAfy &, =g S=er 7 7g 94 foar 8 5 v =9 sfafss
AT T U @ IqeT a9 747 &, 5\ &0 F\1a arer 1T 21 7 8 S AT GRS 39T a6 dgl (6T
T T H N /I AT AT FT T @ Ie0 7 2

g 390 o THT ®T T HIHE AT el qTs T g, ST T I90TT ¢ T3 I SN 18T 24719 & AT
g1 7 Rafq o7 =7 § 9 SN 9¥ HIHd 419 &l 907d &, e afe F Hag a& F7 3TET T5l Fd &
T IThT AT AT & Ieer@ 17 giag grft i 39 =1e ff g S

fsht AT s foeft Fira & &= aT AT 7, 59 "9 3900 § §9F avq & AAiasl g anhraE hied
fRreTeor 3 0T T AT TR ST |71 9 TROTHEET HTeT 3T GSi 9Y AHIHE AT g Bl

Heg AMATAl 7 AfT A F A A T ITNT AT HHAT I TS TATT 7|7 FAh ST HHT T
et sTafer & e w9 SRR & foft Firaa ¥ 77 21 g1 7 oft srrer o s & o= sater % e
Hag e FT Ugd God T SN 6l faehl A0ra ofie fasht i & &9 o7 98 0% €9 § 9 AN 90
FHT FGTT HT 9T B
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.3, iy g St

62.

63.

64.

aay-l % |7 afsa FAaamaett % =9 11 § 75 wyrage g & afa & [aior § 37 fe it = e
BT ST S ST AT T HT Hohd & O ©, “.. TH GI7 74T 1 977 § @7 g0, 578 qriea srarar #1
HTAT, THTT FEGA # [0 GG FT9IT & FI7AT T2 ITHT THIT TIT TF SAATAT T 37 TEGA %5 TG ITTTH
7% FRUTHT 73T AT 817

STTErERTEY o =¥ SRR &l g5 At & dae  Gaas Tl & Tl i Traaamt &l ST il gl STTEEwT gren
= o T et frapoor Raag verer g fhw o Gt srqeret v |arted w2ar gl
TTTEERTET o =] ST Z1T 0 (AfAAT0T S99 T Fod ! GTAAT Hl AT § g7 0 T8 ATANIST AT & G

& S T S AT T St srater 3 FRT A SENT E1T a8l T8 ATAATET AR qaadt aut 6f godT
H =g o7 =7 = &F T2 qrferT § AT = )

- HTAATST AT/ THET
frérgassh LEEIE
2021-22 bl bl
2022-23 bl bl
2023-24 *kk ke
Frarars . o
65.  ITATH & Ig Are AT AT g R S Srater F I ATAAIET And FgAaH off ST TEe 36 A S9T
FTT ITET F T &Td FT HILOT Al AT ST THhaT gl
AT FT G SArHAT

66.

67.

68.

69.

TELETS FAT & Ao 3.3 TAT Treardl Raamaet & srqae-1l % 9= (i) ¥ 7g wrag™ g & gt vs &
Afersh Tomt & FoReT IcuTe o ST U A7 Grea<relt St o A gf, agf AierehT<y UH sarar & T979 &7
Tt FAA F9, Fad 9F 9 9g Ig [Haiid w2 6

T 9T F AT o dag | e qre" qrioid =a7a rad & Ifaerd & 9 § =2 70 S 97 27 g
H Sfers § TAT TAF <90 F AT 6T ATAT THIT F%q 6 Fof SAATT AT AT TTaerd (I 38 SATe) §; AT STl
et =T <o & T o wtaea & 7 g, 98t UH ST ailfe® €9 § G979 a%q & $of A1ATd & 91d
STaerd | T8 2i; ST AT avq qTIT qHI A0 TeqaAl 6 = Taeqal i Tferfadt F7 e § w@d
U SATITAT o6 TATH T H= 4T heAsT STLh &l

grfAreT 3 Raas werhTel ST B U et A e Bt &1 arearedt Rt #5 aqayg-l a8 s
FAT ¢ T (F) arfed et i G713 7 FH a5 & (o0 2 a1 § 396! Shiwdl 9% T4, 37 (@) UH
ICATET o =L SATEh! T I TROTHT THTE FT TS S T ST

TS Tg AIe Fd & [ T Aa9TqF Tel § [ &fd & adt Ar9eei & frae a3 37 /et §
Frae g1 @&t 8, STath T@ a7 F § gl Wigwry T a4t afq aradsi w = G g v aosma 78
ey T g o it areavret oo aaT #7 f3gr Srar 8, a1 #9T S ST F g arat i Sy Tt
T IHAT [ALTGIRT FIAT| ITFERTEY o =] S=ART TAT 317 (aarg TerahTi g1 Teqa a2l 3i it &l 419 §
@ gU ATd ATIEE] $f aeq g Si= 6l g

TTETEr &7t 7 FIOeHs dae F a1 § T SN i o fRaas st g fhw oo &
AT FT Are 6T g T91 NFTE § I AT 3fiT aR] [Afere Sraem i #7 e § Tad gu SaaT g
TR 81 IRl S=ret # wferrd gy fRT AT ata frau @d: & ae SN s 9 Raag vedE
FTET PR 0 St 7 & e 2
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.3.1. Ul SIATAT T HTATHS THTF TAT T STRT I SHT THE

i. HT/qSE GUq 6T 3MTHeTT

70. arfed smaTat i /AT F e ® wrtenr & o a7 fFEme wwar autea g 6wy  rfeq smamat § aww =
H AIET AT § IATET AT G & A9 Iool@d T Jrg g gl TIRT FT [eiwor a1 o9 Ieamashi d =9
faahr a7 FT 29 & SATT F AN F wT H AT TAT 21 HAF A€ H T AE/EIT AT Aater F T
Ay gererens iRy zatdr 8, SEr & A= & T2 arfersst & 3@ S 9T gl

R TaAUw | 2021-22 | 2022-23 | 2023-24 | drevarE
W Il IRCES THE *hk ek ek ek
i gHEg | 100 107 130 158
T gﬁq S IEC I IR CE Al T *hk ek ek ek
EEIn] THas | 100 97 140 150
FeT W fasht THE ok ok ek kk
Tt T=aE | 100 101 137 153
= & s TS 1,828 2,067 2,737 3,889
[EREEIREEE DIC) THE 1,701 1,289 142 672
g <9 A AT THE 3,529 3,356 2,879 4,561
o= ot & AT THE 4,364 3,333 1,833 1,003
T AATT THE 7,893 6,689 4,712 5,564
&l T THE ek ek ek kk
Tt gHtaa | 100 97 119 134

I TR T, ZIAT 19T T4T SIAHIAETSTT % ST AFZT FTRT TegT TTTFT T STETRT

71. ST |, Fg Ale A T g
. Tag FE ol /I A& a9 | ** HIfeFh o & Fghe A1+ dAare § - Hifeeh o g 1% 2

g, g AT T SN ZIT T 0 STt & e o7 12m 8 3 7 & et S=a 7 9d & o= §=9rad Ires
T €, aferor ST i Rreraams & srara ® F#4H ore 81 78 off Rere | Suerser sy 7 Jre R g
o STt= srafer & F ST F THE IS | T TFH AT & & HiHawed o FA=ARreiT Iea1e T IcaTaA

g7 F¥ e § 3w gaterw &Y 3 Fffeen wrivar 7 afasy & Gl ot s i gamaer 781 21

i T ATAT TAT TR e

72. AT T AT F T § TAHTT il Tg A= FAT a9 q ¢ T F47 dag 390 & qrfed Samat § 9697 &7 9
STTAT WA | ScATE AT T % ATUe Seq@e T g1 g & ST [T A= &F T qTrersnt | 6T 7 21

g TATH 2021-22 2022-23 2023-24 fretrems
Teg 390 T AT T 3,529 3,356 2,879 4,561
=Y FEWT AT IeaTaA THE *hk Tk *hek *hek
EELT] THaE 100 91 131 147
e & dag # g 3907 ¥ arara

EEC SRR ED % b b b b
EEIT] THaE 100 104 62 88
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EL THTH 2021-22 2022-23 2023-24 RIE EIEY
mj\—cﬁ—q- IIT“T % Fkede dekede dekede dekede

EEIT] GEIEE 100 98 68 97

EEIT] THag 100 112 137 183

I TG IS, FIT 31597 TAT STHA T ISETETT % HATT AFST ZTT TeGT TTTFLT T SATETRT

73. IUEd F 7g Are A g

. Hag AT ATATT T JTAT § ST Y TAT TEAAT AT 60 AT § = Tafer F 09 097 &7 F g g3
g1 g dre T A g & wrea ® gud AR § fSEmrdiE smrat & fEar ot St sEta § Jrenrtosd
Tt A T TAAT H TE )

g, AT SCUTEH & AT Hag 3901 & AATq a9 2023-24 T =e, Toheq IHF T2 (= @ty § I 98 70|

. T SAATAT o ATTET Hag 2901 F AT ST SAaTer § qAad| Rl 1 a9 6l AT § 92 5

74. ST F 77 TE § [ raArai § q a°T 9r9et 41 &F €91 7 95 g &

. 3.2. " SURT UL qTieq AITAT T AT A1

75. RreTaett & sad-ll (i) & saTe, MiEse i F fore ag = Far st 8 & #7 amg § 9699 o1
% HIEA T AT H AT ed SAATAT FTT HEedqul i Feldl gs g, ST UH ATl 1 TATS =T HiTdi T
FTET AT & AT UHT Foa g 1 ThAT , ST A= Hged ol &9 F 9 T il 7 ST it firgat 97
TTTET SATATAL o THTE T ST, AT TS g1, FIAT Feldl, FIHT T i HHT AT % T | AT T2 21

i. HHT FIAT

76. FHT FIdT FT LT F3 & o0 31T % Ug= Tod ST a0 SANRT Hf 3faq ot Hiaq & o=, Tt ger
TAT FT T TSR, AT F A T T AT 00 TS g1 T SN AT AT A7 (07 FREET-F1T T
o< fRaT AT 81 =7 T AT 2 T erara At oY s Sl & S o e 9T BT el ameH®
B TATH, o ST qAT et Scumeat g s fe-foer Soare wared it fasht &t STt g1 qoty, afa
STater o FTA DAl 0l TG & T e a7 137 7 T 7] SR & i|a | g9 gol 2

ii. AT gra/Hwa =

77. 77 Raiia # % o fo Far arfeq s =g FHat o #3772 T 8 94T UH ATl 7 I979 Sradl o

AT BTH FIAT TAT THT AT Fleg T THAT &, ST SATAT TE T @Il TR F & STATE % T hraar
AT U e H§ gu qiadat a¥ fae=me

[EER] TATH 2021-22 | 2022-23 | 2023-24 | disiawe
Hag 2901 | UgH T % [THET 6,84,637 | 5,92,397 | 4,60,718 | 4,01,159
EEIR] THaE 100 87 67 59

W ey frga % [THE ke *deke etk ke

EEID] THag 100 55 40 41

Y =T = /Q'q'c.Pr ke Tk *hk *dek

EEID] THag 100 104 80 68

78.  ITFT § Fg Are AT AT g T UgH qo § RRae o HI0T S SN Hl AT HIAG FH HLA 6 [ory feoaer
2T 9T 2| T A1 e o mar g & o 2022 & = srate a = =t fiwa e ama & 9 % 2
Tg TATAT & T o AN 6T F9d | ZTE g0 1 5 SN A AT gT9 F7 a7 63T 8§ F16 &t srafer
% T =Y fahl geat § Seaadia ferae ore g
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B.3.3. O ST § Hafia snfds ATas®

79.

80.

FRwTaett & srqae-1l & AT Afd & Feieor § UF arandi § 53 ScTadl 9% T84 aTel TIOTHT TAT 6T
FEIY ST oTIA BT ATRTN UH AT F A STATEhT I I9TH & "ol § Aamraett § 78 off wyragm
g % = S uT uTfed srETdt F w6 Atw § e A Rufa & dated asfy w@wa snfiw et s
Hohdat T aeqs Ua Foqer goarea onfie ger =g, S o, orw, Soares, s fReer,
ITATEHAT, TR9T % AT AT & 7AT ITANT § FTEqta SAqaT HATad [rerae; 7 FIdi i TATerd Fe arer
T, T AT 6l ATAT, T68 TATE, ATAGAT, TSN, TG, Jhg TAqT GOt [Haer Jar &t &w7ar a2
FTETTAF TAT HATIT THTLHF T T 2

TEAHATE, T SN o (ATH S AToast a¢ Fergam == i 7% &

%. Icuted, At ue ermar ST

81.  ScuTad, =¥ forefy, sAwdT T e \aT SUANT F Heg H 7] I 7 FAoaras Fumgam 8

Raor el 2021-22 2022-23 2023-24 drairems
AT QTI'?.D[ Fekk dedkedk dekk dekk
EEIR] L EIED- 100 119 140 140
iW’l' IqTET Q—qﬁ- *kk dekk *kk *kk
EEIT] G EIEE-t 100 95 134 150
dll—él—;ﬁ T ITTET Q-‘T?.Df *kk Hkk *kk *kk
EEIT] THaE 100 91 131 147

T AT B"Pﬁ"T % *kk dekk *kk *kk
EEIT] G EIEE-t 100 80 96 107
W ﬁ'ﬁ?ﬁ QTI?.Df kR Hkk *hk *hk
EEIR] L EIED- 100 107 130 158

82.  HYS SN &l AHAT, ITUTEA AT &HAT ITAN S SAATH 6 T TAGdT AUT 0l AT § ag gl TIERET 1

Y SR & I AU &l Al 647 § T 397 dag a=q &1 o & a0 &7 T % g aret et
FRqT AT T 7 FA F AT 3 T Al H0AT START I IqTET ST T@T| TH FIEHI0T o HIAT I Hag
T & & FAAT & ATAS[E AT HATAT Al I970 7@ § 7ag (Helt| T 37 AHar START & 77w § Foaw
FAWTE a7 o o, i St £ gertam w8, fosft e i fasft fiwa & &= &1 ofaw dag 3ot 9 995
FEq & AFTast gRT T 0 sawmaE frd Reieor & F#0r w7 Tl (RAT ST TR ATIIE TG T hEd
FATT 7@ & Taehl § et oo, e ofea (oo @ # gfa St oY o1 o =1e § T g gl

o< R

83. AT UTEd ATATAT TAT AL I2ART & AT fZEH AT = e i 12 &

e 1 T RRemT RIS 2021-22 2022-23 2023-24 | dswems
WI‘T‘T Q—q_fﬁ' dekede dekede dekd dekd
EELR] THag 100 97 119 134
HIT H =] 3N AT FE ZET % bl Hok ek ok
EEIR] a5 100 111 109 118
HIRT | & = 3CTEh H1 AT fZem % b b b b
EELR] THag 100 100 118 112
T H Hag 297 F AATal w1 % T % xex i wax b
EELD] THaE 100 98 68 97
T 3 sy Feft ¥ AT AT % e %
EEIT] GCICE-A 100 79 35 17
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84. =Y SN & a9 Zeq H St erafdy & qaady aut it g1 § gl g2 g1 7] SR gy 78 o aqmw
3 Sti=r srater § /7 rasr *** #i{eF o a6t §, 9 Tl qAAT qohre qaadi sare d7qiq 2023-24 7 #iy
STt @1 THT STafer F 310 dag <90l § and (*** Hifew a) 7 39 TE1 g 7R & UF Hgea ul (60 I¥ Feall
T o) = ST T o 77 oft sy Rt 8 5 smama § S eve Rerae fTars 3ot g, SO # ag g
o fAgtaet § & UF o1a7q gras 94 7 9d § €5 9] H ScA1a YT F2 {347 2

iii. T, fRErer 9 ST T9T T AW
85. TV, (oSl 9% T TAT TH& TATE & Hag H AL AN T [HEATa FHTET 2T 2

IEERLS T 2021-22 | 2022-23 2023-24 EIEIEIE
Fﬂ'ﬁ/’gl‘% Tg T TG T ke *dek *eke *eke
RE Thag 100 -45 -49 20
ATA/ET I THET . [Tad - - . U
LIRS GRICE-t 100 -42 -37 13
AR T w7 — . . .
LIRS GRICE-t 100 119 142 155
e AT 9TF "Q‘T& g F@ *edked dedede dededk dededk
LELEl Tz 100 -30 -31 -4
ERUEEREI AT T | R ek e e
yafd Thag 100 114 121 119
?’:{T—{?’ﬂ—{:ﬁ% % *kk dkdk ke ke
LELl GG 100 27 24 -3

86. Tg dre fFar T g & avasrear & gafed qree a8 q90Td & T Tl ISR fasht di /T a9 v & for
BT 98T & TgT gl T8 ot e T 7ar 8 % =2 S=T a9 2021-22 § 79 FHT @7 AqT| JATY, 73
AN HT ATAVEAT H i Ferae o sfiw 39 2022-23, 2023-24 AT Si= Aate § A<= =71 F°7 q189747
FHIAT TETI

87. ST STt § J TN 6l T8 21 &l Tal gl LT Y H T IART TRTHE AT ASIq H2 7T 9T, g
IEE FATE H T SN I (AT Il T THRHS T ITH g2 5

iv. AT
88. U IUN & ITH IUAsH HTAGHAT il F*afa FoTar 2:

[EERU TATH 2020-21 2021-22 2022-23 RIE KK
EEID] THag 100 210 250 270
EEID] THag 100 119 231 204
3ﬁ-ﬂ_<f W -Q-q—a- *kk *kk *kk *kk
EEIK] THag 100 148 237 226

89.  Sf= afd & I ATGEH il HIALAT T Tq¥ 37 &l gl T SART o e rar § 6 F=rfo 39e 3curas
# gfg g €, TATTT ST ATF AT= & T7° &9 § Ig Y(Aq grar g & dag 390 & g a1 arana a0
AT TATT I2T 2
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V. TSR, SeATaHaT Td ASgLl
90.  WTTErsRTEY F TISHITY, ASTEET TAT IcATEHAT o He (& ST il S T &, ST fAeATgee &

IEERU TaTH 2021-22 2022-23 2023-24 efres
%ﬁﬂ'l‘ﬁ WT ke dekk dekek dekek
EEID] THag 100 114 124 132
W g -.Q—q—a- ke dekk dekek dekek
EEID] THag 100 127 126 133
W/Eh—ﬁa-l—a- aTg %/ a’@q‘r ke dekk dekek dekek
EELT THaE 100 111 101 101
qﬁﬁ'—{ IqTEFHAT QTI?.Df *kk *kk Hkek Hkek
EEIT] G EIEE-A 100 91 131 147
qﬁ- (—;ﬁﬁa-[—a- ITEFHAT QTI?.Df *kk *kk Hkek Hkek
EEIT] G EIEE-t 100 83 109 113

91. 1= &t T arfersT & Are AT STaT 2
i, STr=r S7afer ® IeTashdT qaad aut T oT § 987 2l
ii. = SRR 3T fAfora =t it wear afa St= srafy & gee
FRTATE TET B
i, FHATIAT T Taeq TG AT SHT €< I a7 g5 gl
vi. IfE
92. AT, AT @ A, A 96 9% o o7 arae REarT S¥ "Eest § 979 ®9 § A Fwrh afagedar
TET TS 2| AT TAT 7 foohl # qfg % dTas(g, GG 2910 F FF HIAG T2 qIed ST & FHE0T 7]

IR FT 7w T 32T+ 72 @l 8l

e TATH 2021-22 2022-23 2023-24 LIE IS ES
T emar % 19% 17% 0%
T % -9% 44% 12%
ERGAEIER % 7% 21% 21%
ATH/(ZTI) % -145% 8% -59%
THT ATH % -130% -4% 88%
ERUEER SR R % -127% 10% 88%

vii. gSTI/REer e i war

93. AreEd o A AT qTaT AT g 15 e | srcatas FF hid vl A H ufedta 7 sfaftih erar e
F forg Farer Sere i STt arwar & wATEd AT g1 a8 g TR T g afw adere Rt S et
&, T SHHT [HaeT AT TT-IFT Tg STTUAT T Hls 797 (Haer gl s

vii. R FHAT H AT A AT FEE

94.  smAEE 7 AT AT € o e SRR et fonhy e § g2 3fE ¥ aqara # st fiwd see § qaw a8t
72T g1 F JAaTEr TRTST T SIaq T ¥ g AT ST 7 2] SN A7 fShl AT ¥ F#H AEd 97
FEQU = F forw e w2 fRar 81 za sfafiss, U9 sramat F = frmat § Fwrhr Ferdt i1 g, e =g
AN T FAAT I 7T TLT ¢ SlIY T8 TROTHETET ATAIEAT a9T 2o 4ot 9% o # Rierae o g
THE AATAT, Hag 20T F TTied AT it FIHd T I2ART A AT 4T oy Fraa 491 ¥ F:7 81 37 TFE,
T AT TTST 3T ATEAT & Z1 ATl SAATT A T ST 0T HIwat a0 garfara B g1
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iX. 9T St 7TAT

95.

ITe AT TTAT TH 7d &1 Hohd e ¢ (o F1Ed | o a7a o ST T qrfed U ST 7 § &Y IR e s =93
TN T Fhast erfa 81 TET 81 Tag 39 & ITed AT TR qTaT 47 2

A4 I, FTLUTCHS Faer T A-smargor fgaor

96.

RwTaett & ST, o= aTdi & ATA-A7 Tg A FHAT A9TF g o Iried Aamd & TArar U w5 o7
T HTEF AT Al & ST SHT THT T IART H1 ATT TgAT T2 B, qT0% 37 977 Fht & g2 afa &1 arfeq
ATATT  F g AT % T F A4 7 631 0| F=r 78 St 67 T2 g T 737 arteq o & afats
T LT F H AN & g aAfad | Fnrae 3T &)

A41  F. AEX T ¥ [T H 7T U fAd

97.  HYS I FIT ALY AT AT B T Hag 29T FT FIESHT o7 900 & G aTel AT, Ie707 AT e
ATEAT FT GIZH, AT & F 3% & FF TAT AT & T €7 7% T 9 &1 T09 7g dd Hear g &F
I 39T | AATT ZTTH a7 & FH 51 T SANRT F A0 g ot srare f3am g & wiiar & wqa scamesi
H TF, AT .. HfAFed, T ITUTEA 9 F (AT g 3T A0 ST AATT T S AT el gl STTerwTr
T g T e TR € 6 &, Fwed § A B GIEd? ST § g aT 9+ A | 3% & 79 2
TH AT, TH AT T IITEH, AT gIET IR, FiT F1Ha FThr A8F 8 32 arfeq agi it 1% 8
ST 7 2T eATaarT g STaf aF ATSAS HT Hag g, Tal T SAATT il HIAd W1 (e g AT o A7 T qm arfed hif
TE g oY 7 g ATAaTT 81 o7 T AT J] AN Tl g5 AT T FHILT Al g1 qoh| TH A= &F TS qATerahT
H F9TTAT AT 8:

[EERU] AEAT-TAE | 959 T TH o CIRIG AR T

TSI

@WW&’W 122 5,70,07,818 4,67,898 2%

Zreh TRt 1T, 198 7,06,22,734 3,567,497 4%

WEF@I'UTW 319 12,76,30,551 3,99,612 6%

TS AFTET HrS TS . o, | 474 35,35,07,725 7,45,950 9%

q. AT H €= /AT @9q it ygfa & aRad

98. AT § FRT T AT ST STATer o I J@T g 3T T | FHT 1 &0 T HI0T Tt AT AT TFhaT 2

. CIRIEIRERI I E R Ly

99.  foEmrefiw 3cuTe it fanht fanet off s & wfqatera 981 € o7 UHT A iaagrens Tamd arfewrt & 99
# T ATE L B

. et § A

100.  WTTEEIT T ATe Fd & o A== ST & STITE &g SR § HS ATq Agcd ol Tiaad aal gam 8l

T. IeTEHAT

101, 9fT e Icameshar auT 9 FH=T STAehar = Tafd § TEadt aui i ol | J6l g ST 74 SN %
IAT TF TAGL T AT ST AT 6 I HHF T gl d: T Al a1 ST1ar g 76 =7 F10r = SRt &l
F1< afd T gL 2

. IERIGREI G

102. =¥ SN GIT A Foram 7 § o S| A Ao /47 H Fata BT |, od: 36 9] S & gs i
T AT Tt ATAT ST T T gl TRt off Rafa &, = 32T 9 Faer = fosht 3 sieme a2 et 71 2ar
g1 o1 grar & e A Fata Feares § garEa ferae & #r a8t gl

8. T TR T fASaTR

103.

TTETT F Fad Hag avq & Foa1ad & Harad et 9% o= 6T 81 o1 o IcIal & Scrad 3T
ot a1 [RoaTes = I & g2 AT 1 GHTead w0 751 g
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. qTe ST &fa F = FreoncHE ey

104, TS § IUAeY THET AL & AHAA 6 AT, AT qTae Tg 9T 8 T 73 SN &l g5 afd
qTfed SAATAT & F0T 5 &
F) ST AT § ATATT =l AT § I(5 €2 8,
) HHRTITHE ST JIoT 278 =9 § g &g wear g & =g 5= & stea fasfy fiaa v 781 21 2 8
) AT AT H Fig JAT A frwat § frEe F w1 9 9 St |ty § "4rer 38 F o
AT GAT S
o) HaF I F HIF T  qT(ed AT & oA TOTHEaET A1, [ i a2 s a9m 996 a1 s
TS FrAT-Ha T i ATaEst § = TN AT Fig THreHT v T g

105.  od: T ATATEHA (64T TAT ¢ T Fag 291 & qTied AT & HIL0 qL SART A AT Afd g 2l

i ATl

106.  WTFEETET F 79T "erlterd aqad-ll % a1 qfeq reardt Fawmaett § Feifa frgidr F smaw 97 mg
I % forw erfaefea #raa fatha it g1 ReEmrda S it uaersht St= srafe % o aieg 3= g
ZT TS ITUTEA ARG | HATerd AAT/ATHRET T AUATHR e 6 T2 g, o Fra s g Gfdea
T H THTIOG 6T ST € UASTEAT it T Saa a9 § AT Hl UgH HIAd F qTF A T2 F qrien eafd
AT &7 0T 6T ST 76| Afaeied Siad e F:e % forw afd srater & 0T Fodl a7 giaest
F TR START T T § T@T AT g1 THT THTE, ITHTEA &I7dT o T ST w1 o &1 | 7@ 747 2
FETYTIOT AT AL-AAT 3T I ITATEA AN & < T@T AT 2l

107. 3T &9 ¥ [eia 9ga FHT TAT TAAHT F ST 9, TR g Scaraahi/Aaraant & o e
At et foraT g, S = < 1€ qrfersT § gertaT @ g
SRIECARRINAY ay | TSR g wqew | afy wifde | a R

9T s (Tuast (Fuast (Fuast HIfRt =

fTadt) rawé) [aed) (%)

fmw W *kk Eadd fkk fkk Ak 40-50
FTEAT FOAT forfiee
-a—{:l—é‘- W W Fedede dedkede dedede dedede dedede 25_35
TEATEE Aeaeq
o ferfes

qﬂ:r -a—{:l—é‘- gfrﬁ-a',)—q—aq-r :{ Fedede dedkede dedede dedede dedede 40_50
Hefes Fat
forfres
_"Qri—‘\_l‘ﬁ- gq- *kk *kk *kk *kk *kk 30_40
aﬁé— '%ﬁ' W ke *kk dekek dekek dkek 50-60
W gﬁ—q—rl- dedede deded dedede dedede dedede (_)5_1 5
[EREEIG KR
forfres

ﬁ'ﬂ'cl‘rlTH’ @W@"W@W *kk dkk dkdk dekede dedede 20-30
@W gq- *kk *kk *kk *kk *kk 1 0_20
qﬁé— a]:q- W *kk *kk *kk *kk *kk 25_35

CIRECERIRER R

108. T ITITE  SAATA TAT T AN & (AoqTa" it F= & +I% =7 F 7g T(q grar g & dag 3o & urfeq

ST FT ATAT THI TAT ATIET AT o T T&l ol Hag 2907 F AATT 7 SR 6F HIAAT § Ferdl 72 78
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g1 7g oft re T a7 8 T g g 390 F ST g ST A HHar § g Y g g1 aried a¥qr atasrt
ATATT o FTLIT F I F ACITEA I¥ T T THATT T2T 2

. W ST & o [
.1 97 Raag Tl T A & g g e

109.

a7 FRaag Tl 7 AT SR F 39 F gy § Faferfaa sy B &
i, TTSAEI SR FT % g fF ana # ghy 7 wve ae #§ wiaerdt fiwa Futer 5w g '
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MINISTRY OF COMMERCE AND INDUSTRY
(Department Of Commerce)
(DIRECTORATE GENERAL OF TRADE REMEDIES)
FINAL FINDINGS
New Delhi, the 18th March, 2026
Case No. ADD (OI) - 01/2025

Subject: Anti-dumping investigation concerning imports of “Elastomeric Filament

Yarns” originating in or exported from China PR and Vietnam — reg.

F. No. 6/01/2025 -DGTR—Having regard to the Customs Tariff Act 1975, as amended from time to time
(hereinafter also referred to as the 'Act’) and the Customs Tariff (Identification, Assessment and Collection of Anti-
Dumping Duty on Dumped Articles and for Determination of Injury) Rules 1995, as amended from time to time
(hereinafter also referred to as 'the Rules' or 'AD Rules') thereof;

1. M/s Indorama India Private Limited (hereinafter referred to as the “applicant” or “domestic industry”) has filed
an application before the Designated Authority (hereinafter referred to as the “Authority”), in accordance with
the Customs Tariff Act, 1975 as amended from time to time (hereinafter referred as the “ Act”) and the
Customs Tariff (Identification, Assessment and Collection of Anti-dumping Duty on Dumped Articles and for
Determination of Injury) Rules, 1995, as amended from time to time (hereinafter referred as the Rules) for
imposition of anti-dumping duty on imports of Elastomeric Filament Yarn (hereinafter referred as the “subject
goods” or “product under consideration”), originating in or exported from China PR and Vietnam (hereinafter
referred to as the “subject countries”).

2. And whereas, in view of the duly substantiated application filed by the applicant, the Authority issued vide
Initiation Notification F. No. 6/01/2025-DGTR, dated 28" March 2025, published in the Gazette of India,
initiating anti -dumping investigation into imports of the product under consideration from the subject
countries, in accordance with Rule 5 of the Anti-Dumping Rules to determine the existence, degree and effect
of any alleged dumping of the subject goods and to recommend the amount of anti-dumping duty, which if
levied, would be adequate to remove the alleged injury to the domestic industry.
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3. The Applicant alleged that dumped imports of the subject goods from subject countries is causing injury and
has requested the imposition of anti-dumping duty on the imports of the subject goods from the subject
countries.

A. PROCEDURE

4. The procedure described herein below has been followed by the Authority with regard to the subject
investigation:

4.1.

1.

ii.

iil.

iv.

4.2.

4.3.

il.

iil.

iv.

Initiation

The Authority, under the above Rules, received a written application from the applicant on behalf of the
domestic industry, alleging dumping of Elastomeric Filament Yarn from the subject countries.

The Authority notified the embassies of the subject countries in India about the receipt of the anti-dumping
application before proceeding to initiate the investigation in accordance with Sub-Rule (5) of Rule 5
supra.

In accordance with Rule 6 of the Rules, the Authority issued a Notification No0.6/01/2025-DGTRdated 28
March, 2025, published in the Gazette of India Extraordinary, initiating the anti-dumping investigation
concerning the imports of the product under consideration from the subject countries.

In accordance with Rule 6(2) of the Rules, the Authority sent a copy of the initiation notification to the
embassy of the subject countries in India, the known producers, and exporters from the subject countries,
known importers and users in India, and the other interested parties, as per the email addresses made
available by the applicant.

Circulation of non-confidential version of the application

In accordance with Rule 6(3) of the Rules, the Authority provided a copy of the non-confidential version
(NCV) of the application to the known producers/ exporters and to the Embassy of the subject countries in
India.

Participation by Exporters of Subject Country

In accordance with Rule 6(4) of the Rules, the Authority sent exporter's questionnaire to the known
producers/exporters in subject countries.

The Authority sent questionnaires to the government of the subject countries through their embassy in India.
The Government of the subject countries was also requested to forward the Initiation Notification and the
questionnaires to the producers/exporters of the subject goods and advise them to respond to the
questionnaire within the prescribed time limit.

The Authority sent exporter’s questionnaire to the following known producers/exporters in the subject
countries in accordance with Rule 6(4) of the Rules:

a. Hyosung Corporation
b. Yantai Tayho Advanced Materials Co., Ltd.
c. Invista
d. Huafon Chemical Co., Ltd.
e. Hangzhou Qingyun Advanced Materials Co., Ltd.
f. Hyosung Spandex (Jiaxing) Co., Ltd.
g. Taekwang Synthetic Fiber (Changshu) Co. Ltd.
h. Hyosung Vietnam Co.
The following producers/exporters from the subject countries have filed exporter's questionnaire response:
a. Xinxiang Chemical Fibre Co., Ltd.
b. Zhuji Qingrong New Materials Co., Ltd. (China PR)
c. Hangzhou Qingyun Advanced Materials Co., Ltd. (China PR)
d. Fibre 2 Fashion L.L.C-FZ
e. Hyosung Dong Nai Co. Ltd. (Vietnam)
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f. HS Hyosung Vietnam Company Limited (‘HS HSVN Co. Ltd.”) (Vietnam)
4.4. Participation by Importers/Users

i. The Authority forwarded a copy of the Initiation Notification to the following known importers/users/user
associations, whose names and addresses were made available to the authority, of subject goods in India
and advised them to make their views known in writing within the time limit prescribed by the Authority in
accordance with the Rule 6(4):

. Auro Spinning Mills

o

. Aarvee Denims and Exports Ltd.

. Alok Industries Ltd

o o

. BST Textile Mills Pvt Ltd

. Blaumann Industries Pvt Ltd.
Bombay Rayon Fashions Ltd.

. Deepak Impex Pvt. Limited

=m0 T o N <]

. Confederation of Indian Textile Industry (CI T I)

—

Indian Spinners Association (I S A)
J- Indian Woollen Mills Federation
k. Federation of Indian Art Silk Weaving Industry

ii. The following importers or consumers of the product have filed the importer's questionnaire response in the
prescribed format:

a. Reaghan Fashions Pvt Ltd India

b. Suryalakshmi Cotton Mills Limited
c. Vardhman Textiles Limited

d. Sitaram Spinners Private Limited
e. Hyosung India Pvt. Ltd.

iii. Hyosung India, the other producer has filed its submissions during the course of the investigation and
supported the investigation for imposition of duties against China PR. In addition to aforesaid, legal
submissions have been filed on behalf of the following importers / users:

a. Denim Manufacturing Association
b. Sangam India Limited

c. RSWM Limited

d. LNJ Denim

e. Jindal Worldwide Limited

iv. Exporters, foreigner producers and other interested parties who have not responded to the Authority, or not
supplied complete information relevant to this investigation, are treated as non-cooperating interested
parties.

4.5. Period of Investigation and Injury Period

i. The period of investigation (POI) for the present investigation is 1% October 2023 to 30" September 2024 (12
months). The injury investigation period for the present investigation is April 2021 to March 2022, April
2022 to March 2023, April 2023to June 2024 and the POI.

4.6. Further procedures
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1.

ii.

1il.

iv.

Vi.

Vii.

Viii.

iX.

X1.

Xil.

Request was made to the Directorate General of Commercial Intelligence and Statistics (DGCI&S) and the
DG-Systems, to provide the transaction-wise details of imports of subject goods for the injury period. The
Authority received the data and has relied upon DGCI&S data for the necessary analysis after
dueexamination of the transactions.

The Authority issued an Economic Interest Questionnaire (EIQ) to assess public interest and the impact of
the duties on the wider economy. The EIQ was also shared with the concerned administrative
Ministry/Department. The relevant submissions made thereunder, has been appropriately examined in the
final findings.

A list of all interested parties that registered themselves within the prescribed timeline was uploaded on the
DGTR website. All registered interested parties were directed to circulate the NCV of all their submissions
in the present proceedings with all other interested parties along with the Authority.

Information provided by interested parties on confidential basis was examined with regard to sufficiency of
the confidentiality claim. On being satisfied, the Authority proposes to accept the confidentiality claims
wherever warranted and such information has been considered as confidential and not disclosed to other
interested parties. Wherever possible, parties providing information on confidential basis were directed to
provide sufficient non-confidential version of the information filed on confidential basis.

The submissions made by the interested parties during the course of this investigation, to the extent supported
with evidence and considered relevant to the present investigation, have been appropriately considered by
the Authority, in this final finding.

Opportunity was provided to all the interested parties to file their comments on the scope of PUC and Product
Control Number (“PCN”) methodology within 15 days’ time from the date of the circulation of the NCV of
the application. The Authority granted additional time up to 23.04.2025 for filing the comments on
PUC/PCN considering the extension request received from the interested parties. Comments were filed by
the interested parties regarding the scope of the PUC and PCN methodology. After examining the
comments/ submissions submitted by interested parties, the Authority has modified the text of the PCN
methodology to avoid any ambiguity. Thereafter, the final scope of PUC and PCN methodology was
notified vide letter dated 21.05.2025 and thereafter provided 30 days for filing the questionnaire response.

In accordance with Rule 6(6), the Authority provided an opportunity to the interested parties to present their
views orally in a hearing held on 16" October 2025. Subsequently, due to a change in Designated
Authority, a second oral hearing was held on 26" December 2025. The parties presenting their views in the
oral hearing were directed to make written submissions of the views expressed orally, followed by rejoinder
submissions.

In accordance with Rule 6(8) of the Rules wherever an interested party has refused access to or has otherwise
not provided necessary information during the present investigation, or has significantly impeded the
investigation, the Authority has considered such parties as non-cooperative and recorded the final findings
based on the facts available.

In accordance with Rule 7, information provided by the interested parties on confidential basis was examined
by the Authority with regard to the sufficiency of the confidentiality claimed. On being satisfied, the
Authority has accepted the confidentiality claims, wherever warranted, and such information has been
considered as confidential and not disclosed to other interested parties. Wherever possible, parties
providing information on confidential basis were directed to provide sufficient NCV of the information
filed on confidential basis.

In accordance with Rule 8, the Authority conducted verification of the data provided by the domestic
industry to the extent considered necessary for the present proceedings. The Authority has considered the
verified data of the interested parties in its analysis in the present case.

The Authority calculated the non-injurious price (NIP) for the product under consideration so as to ascertain
whether duties lower than the dumping margin would be sufficient to remedy the injury being suffered by
the domestic industry. The NIP has been calculated based on the optimum cost of production and cost to
produce and sell the domestic like article in India, based on the information furnished by the domestic
industry and having regard to the Generally Accepted Accounting Principles (GAAP). The NIP has been
determined in accordance with the principles laid down in Annexure III to the Anti-Dumping Rules.

A disclosure statement containing the essential facts of the investigation which have formed the basis of the
final findings was issued to the interested parties on 5™ March, 2026 and the interested parties were allowed
time up to 12 March, 2026 to file comment on the same. The comments to disclosure statement received
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xiil.

Xiv.

XV.

from the interested parties have been considered, to the extent found relevant and nonrepetitive, in these
final findings

The Authority examined the issues raised, information provided, and submissions made by the domestic
industry and the other interested party during the course of the investigation, to the extent they were
supported by evidence and considered relevant to the present purposes, in making the final findings.

In this final findings, “***” represents information furnished by an interested party on confidential basis and
so considered by the Authority under the Rules.

The exchange rate adopted by the Authority for the subject investigation is US$ 1 = 84.28.

B. PRODUCT UNDER CONSIDERATION (PUC) AND LIKE ARTICLE

5.

At the stage of initiation, the product under consideration (PUC) was defined as under:

“3. The product under consideration in the present application is
“Elastomeric Filament Yarns of all deniers excluding the following:
a. Coloured Elastomeric Yarns except Black,
b.  Elastomeric yarns on Beam,
c. Subject goods having brand name as "LYCRA®" and
d. Elastomeric Filament Yarn meant for diapers”

4. According to the Applicant, the subject goods having brand name as "LYCRA®” are excluded as the
same is a specialized and fine quality product manufactured under process control conditions, which
are patent protected. Even commercially, the price of Lycra is much higher as compared to the other
brands of elastomeric filament yarns available in the market.

5. In market parlance, the product is also known by various names, such as Spandex or Elastane. These
are described in technical terms as segmented polyurethane composed of "soft", or flexible, segments
bonded together with "hard", or rigid segments. This gives the fibre its built-in, lasting elasticity. It is an
elastomeric fibre used widely as the minor component in stretch garments to provide stretch with
recovery.

6. Spandex yarn is mainly used to make such garments that require great comfort and fit. As such, they
find applications in manufacturing of hosiery, swimsuits, aerobic or exercise wear, ski pants,
golfjackets, disposable diaper, waist bands, bra straps and bra side panels etc. They are even great for
making shaped garments like bra cups. Spandex fabrics are also used to make compression garments,
such as surgical hose, support hose, bicycle pants, foundation garments etc. Elastomeric Yarns are
often blended with other fabrics, such as cotton, nylon and polyester to give a garment an additional
level of comfort. Elastic properties of knitwear, namely stretch and recovery have a noticeable impact
on comfort, adding flexibility and freedom of movement. Only a very small percentage of elastomeric
yarn is used in the finished product, depending on its intended use. To improve elastic properties of
cotton knitted fabrics, usually elastomeric yarn is fed into the fabric.

7.The subject products are classified under Chapter Heading 54 “Man-made filaments; strips and the
like of man-made textile materials”. The classification at the 8-digit level is 54041100 even though the
same are being classified and imported under various sub-headings like 5402, 5403 and 5404 of the
Customs Tariff Act, 1975. It is also submitted that the custom classification is indicative only and in no
way is binding upon the product scope of the present investigation.

The interested parties were granted time up to 23.04.2025 to file their comments on the scope of the PUC and
PCN methodology. Subsequently, the Authority has analyzed the issues raised and final PCNs were notified
vide letter dated 21.05.2025. Pursuant to the notification of PCNs, submissions were filed by the interested
parties, which are as follows:

B.1. Submissions made by producers/exporters/importers/other interested parties

7.

The other interested parties have made following submission in relation to the product under consideration and
like article:

That the application filed by the domestic industry, there are certain PCNs with negative injury margins,
implies that those PCNs are not causing any injury to them. Therefore, inclusion of PCNs with negative
injury margins within the scope of the PUC would distort and inflate the overall injury assessment and
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ii.

1il.

would result in the imposition of duties on product types that are imported at prices above fair value and
are not injurious.

The Product Under Consideration (PUC) in the present investigation is Elastomeric Filament Yarn.
Hyosung India is a domestic manufacturer of the PUC and produces goods that are like articles to the
imported product within the meaning of Rule 2(d) of the Indian Anti-Dumping Rules.

There is no dispute with respect to product comparability. The domestically manufactured product and
the imported product are comparable in terms of technical characteristics, manufacturing process,
functions, and end -use applications. Accordingly, Hyosung India qualifies as a producer of the like
article.

B.2. Submissions made by the domestic industry

8.

The submissions made by the domestic industry with regard to the product under consideration and like article
and considered relevant by the Authority are as follows:

1.

il.

iil.

iv.

V1.

Vil.

That, the domestic industry is producing complete range of the product under consideration. The product
under consideration in the present application is "Elastomeric Filament Yarn of all deniers". These
filament yarns are also commonly referred to as Spandex or Elastane. The subject goods are described in
terms of the deniers and are sold generally in the range of 10 to 1680 deniers. The domestic industry has
the capability to produce the entire range of these deniers.

Following products, are excluded from the scope of the product under consideration:
a.Coloured Elastomeric Yarn except Black;
b.Elastomeric yarns on Beam;
c. Subject goods having brand name as "LYCRA®"
d.Elastomeric Filament Yarn meant for diapers

According to the domestic industry, the subject goods having brand name as "LYCRA®” are excluded
as the same is a specialized and fine quality product, manufactured under process control conditions,
which are patent protected. Even commercially, the price of Lycra is much higher as compared to the
other brands of elastomeric filament yarns available in the market.

In market parlance, the product is also known by various names, such as Spandex or Elastane. These are
described in technical terms as segmented polyurethane composed of “soft”, or flexible, segments
bonded together with “hard”, or rigid segments. This gives the fibre its built-in, lasting elasticity. It is an
elastomeric fibre used widely as the minor component in stretch garments to provide stretch with
recovery.

Spandex yarn is mainly used to make such garments that require great comfort and fit. As such, they find
applications in manufacturing of hosiery, swimsuits, aerobic or exercise wear, ski pants, golf jackets,
disposable diaper, waist bands, bra straps and bra side panels etc. They are even great for making shaped
garments like bra cups. Spandex fabrics are also used to make compression garments, such as surgical
hose, support hose, bicycle pants, foundation garments etc. Elastomeric Yarns are often blended with
other fabrics, such as cotton, nylon and polyester to give a garment an additional level of comfort.
Elastic properties of knitwear, namely stretch and recovery have a noticeable impact on comfort, adding
flexibility and freedom of movement. Only a very small percentage of elastomeric yarn is used in the
finished product, depending on its intended use. To improve elastic properties of cotton knitted fabrics,
usually elastomeric yarn is fed into the fabric.

The subject products are classified under Chapter Heading 54 “Man-made filaments; strips and the like
of man-made textile materials”. The classification at the 8-digit level is 54024400 and 54041100. It is
also submitted that the customs classification is indicative only and in no way binding upon the product
scope.

In relation to the issue of removal of PCNs having negative injury margins, domestic industry submitted
that excluding PCNs with negative injury margins would defeat the very purpose of the PCN
methodology, which is only a tool for ensuring fair price comparison by accounting for product
differences under Article 2.4 of the Anti-Dumping Agreement and Annexure I of the Rules, and not a
mechanism to alter or modify the scope of the PUC. Injury margins calculated at the PCN level do not
and cannot redefine the PUC, since it is well-settled jurisprudence that duties are imposed at the PUC
level as a whole. There is no legal provision requiring exclusion of PCNs with negative margins, on the
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contrary, the available jurisprudence on the subject, including the Appellate Body ruling in the bed linen
dispute before the World Trade Organization, confirms that anti-dumping duties can only be levied on
the product as a whole. The request for selective exclusion of PCNs is therefore legally untenable and, in
substance, amounts to impermissible zeroing, and will lead to higher margins.

B.3. Examination by the Authority

10.

11.

12.

13.

14.

Submissions made by the domestic industry and other interested parties with regard to product under
consideration, to the extent considered relevant, were examined by the Authority and addressed accordingly.

The product under consideration in the present application is “Elastomeric Filament Yarn of all deniers”. These
filament yarns are also commonly referred to as Spandex or Elastane. The subject goods are described in terms
of the deniers and are sold generally in the range of 10 to 1680 deniers. The domestic industry has the
capability to produce the entire range of these deniers. Following products are excluded from the scope of the
product under consideration:

a) Colored Elastomeric Yarns;
b)Elastomeric yarns on Beam;
¢) Subject goods having brand name as “Lycra®
d)Elastomeric Filament Yarn meant for diapers.

In market parlance, the product is also known by various names, such as Spandex or Elastane. These are
described in technical terms as segmented polyurethane composed of “soft”, or flexible, segments bonded
together with “hard”, or rigid segments. This gives the fibre its built-in, lasting elasticity. It is an elastomeric
fibre used widely as the minor component in stretch garments to provide stretch with recovery.

Elastomeric Yarns are often blended with other fabrics, such as cotton, nylon and polyester to give a garment
an additional level of comfort. Elastic properties of knitwear, namely stretch and recovery have a noticeable
impact on comfort, adding flexibility and freedom of movement. Only a very small percentage of elastomeric
yarn is used in the finished product depending on the use. To improve elastic properties of cotton knitted
fabrics, usually elastomeric yarn is fed into the fabric.

The subject products are classified under Chapter Heading 54 “Man-made filaments; strips and the like of man-
made textile materials” of the Customs Tariff Act. The classification at the 8-digit level is 54041100 even
though the same are being classified and imported under various sub-headings like 5402, 5403 and 5404 of the
Customs Tariff Act, 1975. The custom classification is indicative only and in no way, it is binding upon the
product scope and the product description prevails in circumstances of conflict.

The Domestic Industry proposed PCNs in their petition. The Authority has provided time to all the interested
parties to provide comments on the same, so that PCNs can be finalized for the present investigation. The
Authority after examining the comments/ submissions submitted by interested parties, issued the following
PCNs on 21.5.2025. The Authority has used the same PCNs for the purpose of present investigation.

S. No.

Type Value PCN Code




[\ [—@Ue 1] HTL T (ST ETLTI0T 43

S. No. Type Value PCN Code
1 Cone C C
2 Denier Range Upto 15 Denier C00000015
3 (Illustrations given) Above 15 and upto 25 Denier C00150025
4 Above 25 and upto 35 Denier C00250035
5 Above 35 and upto 45 Denier C00350045
6 Above 45 and upto 55 Denier C00450055
7 Above 55 and upto 65 Denier C00550065
8 Above 65 and upto 75 Denier C00650075
9 Above 75 and upto 85 Denier etc. C00750085

15. Inrelation to exclusion of those PCNs which are having negative injury margins, it is noted that the request for

16.

exclusion is neither supported by law or logic and therefore, cannot be accepted. It is further noted that the
interested parties have also failed to provide any legal basis to substantiated their claim of exclusion of those
PCNs which are having negative injury margin. In view thereof, the Authority does not find credence in
request and confirms that no exclusion is required in the present investigation.

Further, in terms of Rule 2 (d) of the Rules relating the Authority on the basis of information on record,
proposes to hold that there is no known difference in product under consideration exported from the subject
countries and the product produced by the Indian domestic industry. Product under consideration produced by
the Indian domestic industry is comparable to the imported subject product in terms of characteristics such as
physical & chemical characteristics, functions & uses, product specifications, distribution & marketing and
tariff classification of the goods. The two are technically and commercially substitutable. The consumers are
using the two interchangeably. Thus, the Authority proposes to hold that product produced by the domestic
industry is like article to the subject product under consideration imported from the subject countries in
accordance with the Rules

C. SCOPE OF DOMESTIC INDUSTRY & STANDING

C.1.Submissions made by other interested parties

17.

The other interested parties have made the following submissions in relation to the scope of domestic industry
& standing.

i Hyosung India is a domestic producer of the PUC and has formally extended its support to the
application filed by the domestic industry (DI), to the extent it concerns imports from China PR. A
support letter to this effect was submitted to the Hon’ble Designated Authority (DA).

ii. Hyosung India has invested in India for production of subject goods since incorporation in 2018 and
commencement of production in October 2019. Installed capacity increased by 82% during the POI
compared to the base year, while production and domestic sales increased by 54% and 50%
respectively. Accordingly, Hyosung India satisfies the requirements of a domestic producer under the
Rules and supports the presentinvestigation insofar as it pertains to imports from China PR.

C.2 Submissions made by the domestic industry

18.

The submissions made by the domestic industry during the course of the investigation with regard to scope of
domestic industry & standing are as follows:

a. The application has been filed by M/s Indorama India Private Limited. The production by the applicant
constitutes a major proportion of total Indian production. The Applicants account for 100% of the total
eligible production. The only other Indian producer namely, Hyosung India Pvt. Ltd., has themselves
imported the subject goods and they are also related to exporters from the subject countries and therefore,
they are not eligible domestic industry in terms of Rule 2(b).
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b. The applicant has neither imported the subject goods from subject countries nor they are related to any
exporter from the subject countries or importer of the subject goods in India during the entire injury
investigation period.

C.3. Examination by the Authority
19.  Rule 2 (b) of the Rules defines domestic industry as under:

“(b) “domestic industry” means the domestic producers as a whole engaged in the manufacture of the like
article and any activity connected therewith or those whose collective output of the said article constitutes a
major proportion of the total domestic production of that article except when such producers are related to the
exporters or importers of the alleged dumped article or are themselves importers thereof in such case the term
‘domestic industry’ may be construed as referring to the rest of the producers”.

20. The application has been filed by M/s Indorama India Private Limited, who is the major producer of the
product under consideration in India, there is only one more producer of the subject goods in India namely
HYOSUNG India Private Limited (HIPL).

21.  As per evidence available on record, the Authority notes that Applicant is neither related to importers in India
nor any exporters from the subject countries. The Authority further notes that Applicant has not imported the
subject goods during the period of investigation. It is seen from the information provided by the HIPL that the
related exporters from subject countries have exported subject goods (entirety of the exports from Vietnam are
by their related company). Therefore, the Authority has considered HIPL as a domestic producer, but not
domestic industry within the meaning of Rule 2(b).

22.  Considering the information on record, the Applicant accounts for a major proportion of the Indian production.
Accordingly, the Authority holds that the Applicant constitutes domestic industry within the meaning of Rule
2(b) of the Rules. Further, the Authority considers that the application satisfied the criteria of standing in terms
of Rule 5(3) of the Rule.

D. Confidentiality
D.1. Submissions of other interested parties
23.  The other interested parties have made following submissions:

i That the domestic industry has not provided the information strictly in terms of the applicable Trade Notice
10/2018 dated 7t September 2018 and Rule 7 of the Anti-Dumping Rules.

il. It is further submitted that the principles of natural justice and transparency require that non-confidential
versions of the application should contain sufficient detail to enable a reasonable understanding of the
substance of the confidential information. However, in the present case, the non-confidential disclosures are
vague and generalized, lacking essential numerical details, thereby constraining the ability of other interested
parties to make effective comments or rebuttals.

D. 2 Submissions made by the domestic industry
24.  Following submissions have been made by the domestic industry:

i Response filed by participating producers fail to comply with requirements laid down by the Authority with
regard to confidentiality. Response to most of the questions in questionnaire have been claimed completely
confidential with no meaningful summary provided.

ii. Exporters have even not provided details of their producers or their legal form apart from other details which
cannot be allowed to keep confidential. The non-confidential version of their responses have seriously
restricted the ability of the domestic industry to assist the Authority or protect their legitimate interest.

ii. Respondents have failed to comply with the requirements of the Trade Notice 10/2018 dated 7™ September
2018.

iv. All the economic parameters considered by Authority for the purpose of arriving at the determination of
injury have been provided in compliance with trade notice 10/2018 dated 7th September, 2018. Interested
parties should establish prejudice caused on non-disclosure of other parameters. Moreover, domestic industry
has provided justification for information claimed confidential.

V. The importers have not provided details of information which are inadequate for the purpose of investigation
and has made blatant statements.
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D.3. Examination by the Authority

25.

26.

Submissions made by the domestic industry and other interested parties with regard to confidentiality, to the
extent considered relevant, were examined by the Authority and addressed accordingly. The Authority notes
that domestic industry and other interested parties have provided non-confidential version of all the information
that is relevant for the purpose of present investigation.

The Authority notes that the information provided by all the interested parties on confidential basis was
examined with regard to sufficiency of the confidentiality claim. On being satisfied, the Authority has accepted
the confidentiality claims, wherever warranted and such information has been considered confidential and not
disclosed to other interested parties. All interested parties have claimed their business-related sensitive
information as confidential.

E. MISCELLANEOUS SUBMISSION

E.1.Submissions of other interested parties

27.

il.

iil.

Following miscellaneous submissions have been made by other interested parties:

That the Hyosung India, the supporter Industry has not provided the data pursuant to the Trade Notice No. 13
of 2018. Itis further apprehended that since the supporting industry is doing well and therefore, they have not
filed the data as per requirement.

That the proposal of the domestic industry to exclude imports from South Korea from the scope of the subject
countries is not supported by any verifiable evidence on record. In the absence of such proof, exclusion of
South Korean imports would distort the analysis of total import volumes and artificially inflate the share of
subject country imports. It is further submitted that if South Korean imports are not excluded, imports from
Vietnam may fall below the de-minimis threshold of three per cent prescribed under Rule 14(b) of the Anti-
Dumping Rules.

That the domestic industry is a regular user of trade remedy measures. The domestic industry has benefitted
from anti-dumping duties on POY, PSF, FDY and subject goods. The duties have been in-force since
decades.

It is submitted by Hyosung Group that Hyosung Korea was awarded nil duty in the first investigation as well
in its sunset review investigation. It is further submitted that even duties from Vietnam were nominal which
were challenged by them. The said challenge became redundant upon withdrawal of duties. Hyosung group
also highlighted their long-term commitment to India through establishment and expansion of domestic
manufacturing operations since 2019. It is emphasized that Hyosung India has increased capacity, production
and domestic sales during the injury period, reflecting sustained investment under the Make in India
initiative, while imports from Vietnam have been limited, product-specific, and undertaken only as a
transitional measure during ramp-up and temporary technical disruptions.

Hyosung India has supported the Domestic Industry’s claim of injury from China. However, they have
advocated that imports from Vietnam are non-dumped and non-injurious therefore, no duties should be
recommended from Vietnam. They have further submitted that they are also facing injury from imports from
China, being dumped and injurious.

E.2. Submissions of domestic industry

28.

il.

iii.

Following miscellaneous submissions have been made by the domestic industry:

Response of participating associations cannot be accepted as they have not filed the information as they have
failed to fulfil their obligation to be considered as interested parties in terms of Rule 2(c). It was further stated
that none of the participating associations have even bothered to submit complete lists of all their members so
as to enable the Hon’ble Authority to ascertain their status as an interested party. Since they have not
followed prescribed guidelines, domestic industry requested to reject their submissions.

In relation to anti-dumping duties against PSF, POY and FDY is concerned, domestic industry has submitted
that since their inception, they are manufacturing only Elastomeric Filament Yarn and that they have never
produced PSF, POY and FDY. In any case, domestic industry has submitted that present proceedings are
required to be examined independently on the basis of verified data and prevailing market conditions, and
therefore reliance on past investigations has no bearing on the present investigation.

In relation to the submissions that Hyosung India has not provided the supporters information in terms of the
applicable Trade Notices, it is submitted that they have supported to the extent it concerns imports from
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iv.

China PR, therefore, they cannot be treated as supporter of complete investigation. Since they are ineligible
in terms of Rule 2(b), their support or oppose has no impact on the maintainability of the investigation.

In relation to submission of Hyosung India about their operations in India, domestic industry has submitted
that presence of Hyosung India is a positive impact of anti-dumping duties earlier imposed. In relation to
their past duties, domestic industry has not made any comments as those are not subject of present
investigation.

In relation to incorrect exclusion of imports from South Korea, domestic industry has submitted that the
imports from South Korea were correctly excluded from the scope of the present investigation as dumping
margin from Hyosung Korea was negative and the only other producer in South Korea, apart from Hyosung,
has ceased operations, thereby ecliminating any possibility of injurious dumped imports from Korea.
Domestic industry has further submitted that the attempt of the interested parties to attribute injury to imports
from South Korea, or to suggest that their exclusion vitiates the present investigation, is factually incorrect,
legally untenable, and contrary to the evidence on record.

E.3. Examination by the Authority

29.

30.

31.

As regard the submission regarding history of antidumping duty, itis noted that the Authority has carried out
this investigation strictly in accordance with the anti-dumping Rules. The Authority is of the view that the
domestic industry has every right to seek protection under the law, if exporters from the subject countries are
proved to be dumping the subject goods causing material injury to the industry. It is also important to note that
no duties can be levied if specific exporters demonstrate that they had not dumped the subject goods during the
period of investigation. It is also noted that the domestic industry is not producing PSF, POY and FDY,
therefore, any measures applicable to those products have no bearing on the current investigation.

As regards the submissions of the domestic industry that the responses filed by certain user associations ought
to be rejected for non-compliance with the prescribed procedural requirements, the Authority has taken note of
the legal arguments advanced therein and has examined and addressed the same at the appropriate places in the
present findings.

In relation to incorrect exclusion of South Korea from the scope of the subject countries, it is noted that the
petition/application filed by the domestic industry did not contain any allegation of dumping of subject goods
from Korea RP. Further, it is also noted from the submissions of the domestic industry that producers from
Korea have stopped manufacturing the subject goods, and therefore, the domestic industry has excluded Korea
from the scope of the subject countries.

F. NORMAL VALUE, EXPORT PRICE & DETERMINATION OF DUMPING MARGIN

32.

33.

As per section 9A(1)(c) of the Act, the normal value in relation to an article means:

(i) the comparable price, in the ordinary course of trade, for the like article when destined for consumption
in the exporting country or territory as determined in accordance with the rules made under sub-section (6);
or

(ii) when there are no sales of the like article in the ordinary course of trade in the domestic market of the
exporting country or territory, or when because of the particular market situation or low volume of the sales
in the domestic market of the exporting country or territory, such sales do not permit a proper comparison,
the normal value shall be either -

(a) comparable representative price of the like article when exported from the exporting country or territory
to an appropriate third country as determined in accordance with the rules made under sub-section (6), or

(b) the cost of production of the said article in the country of origin along with reasonable addition for
administrative, selling and general costs, and for profits, as determined in accordance with the rules made
under sub-section (b):

Provided that in the case of import of the article from a country other than the country of origin and where
the article has been merely transhipped through the country of export or such article is not produced in the
country of export or there is no comparable price in the country of export, the normal value shall be
determined with reference to its price in the country of origin.

Provisions relating to Non-Market Economy countries

Annexure-I to AD rules states as under:

7. In case of imports from non-market economy countries, novmal value shall be determined on the basis if the
price or constructed value in the market economy third country, or the price from such a third country to other
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countries, including India or where it is not possible, or on any other reasonable basis, including the price
actually paid or payable in India for the like product, duly adjusted if necessary, to include a reasonable profit
margin. An appropriate market economy third country shall be selected by the designated authority in a
reasonable manner, keeping in view the level of development of the country concerned and the product in
question, and due account shall be taken of any reliable information made available at the time of selection.
Accounts shall be taken within time limits, where appropriate, of the investigation made in any similar matter
in respect of any other market economy third country. The parties to the investigation shall be informed without
any unreasonable delay the aforesaid selection of the market economy third country and shall be given a
reasonable period of time to offer their comments.

8. (1) The term “non-market economy country” means any country which the designated authority determines
as not operating on market principles of cost or pricing structures, so that sales of merchandise in such country
do not reflect the fair value of the merchandise, in accordance with the criteria specified in sub-paragraph (3)

(2) There shall be a presumption that any country that has been determined to be, or has been treated as, a
non-market economy country for purposes of an anti-dumping investigation by the designated authority or by
the competent authority of any WTO member 16country during the three year period preceding the
investigation is a nonmarket economy country

Provided, however, that the non-market economy country or the concerned firms from such country may rebut
such a presumption by providing information and evidence to the designated authority that establishes that
such country is not a non-market economy country on the basis of the criteria specified in sub-paragraph (3)

(3) The designated authority shall consider in each case the following criteria as to whether:

(a) the decisions of the concerned firms in such country regarding prices, costs and inputs, including raw
materials, cost of technology and labour, output, sales and investment, are made in response to market signals
reflecting supply and demand and without significant State interference in this regard, and whether costs of
major inputs substantially reflect market values;

(b) the production costs and financial situation of such firms are subject to significant distortions carried over
from the former non-market economy system, in particular in relation to depreciation of assets, other write-
offs, barter trade and payment via compensation of debts;

(c) such firms are subject to bankruptcy and property laws which guarantee legal certainty and stability for the
operation of the firms, and

(d) the exchange rate conversions are carried out at the market rate.

Provided, however, that where it is shown by sufficient evidence in writing on the basis of the criteria specified
in this paragraph that market conditions prevail for one or more such firms subject to anti-dumping
investigations, the designated authority may apply the principles set out in paragraphs 1 to 6 instead of the
principles set out in paragraph 7 and in this paragraph”

F.1. Submissions made by other interested parties

34.

The following submissions were made by the other interested parties with regard to normal value, export price
or dumping margin.

i That the adoption of a surrogate country methodology or cost-plus approach for determination of
normal value was legally impermissible, as the provisions enabling non-market economy treatment
under Section 15(d) of China’s Accession Protocol had ceased to have effect upon their expiry on
11.12.2016.

ii. It is further submitted that as per India’s obligations under the WTO framework and the findings of the
WTO Appellate Body, the Authority is required to determine normal value strictly in accordance with
Article 2 of the WTO Anti-Dumping Agreement, based on the verified data of the responding Chinese
producers, and not on any alternative methodology.

iii. That producers have filed their complete information with the DGTR in relation to normal value and
dumping margin. Therefore, they have requested to use their verifiable information for the purpose of
dumping margin.

F.2. Submissions by the domestic industry

35.

The following submissions have been made by the domestic industry:
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i.The domestic industry submitted that the arguments advanced by the interested parties in reliance upon
Section 15(a)(ii) of the Protocol on the Accession of the People’s Republic of China are misconceived,
incomplete, and legally untenable. It was further submitted that the interested parties have failed to address
how Annexures 7 and 8 of Annexure I to the Anti-Dumping Rules will not apply to them, which specifically
prescribe the methodology for determination of normal value and the treatment of non-market economy
situations under the Indian legal framework. In view of this, they have requested to rejected the selective
reliance on Article 15(a)(ii) which is also unsustainable in law.

=

ii. That none of the Chinese producers in the present investigation have claimed Market Economy Status and
therefore, in the absence of any such claim by the responding producers, the question of examining or
granting market economy treatment does not arise. According to the domestic industry, this clearly
demonstrates that reliance placed on Section 15(a)(ii) of China’s Accession Protocol is misconceived,
inconsistent with the applicable legal framework, and unsupported by the record of the present investigation,

and therefore should not be considered for the present investigation.

iii. The domestic industry has provided sufficient evidence to support their claim of normal value and export
price in their application for the purpose of the initiation. It is further submitted that none of the Chinese
exporter have claimed market economy statues. Therefore, their normal value should be constructed in terms
of Rule 6(8) read with paragraph 7 of Annexure I of AD Rules.

iv.The normal value in China PR can thus be determined on the basis of (a) import price from third country into
India, (b) selling price in India, and (b) cost of production in India, duly adjusted, including selling, general
and administrative expenses and profit. It is also submitted that since these options for determination of
normal value are available, the Designated Authority may not kindly consider "any other basis" because this
is required to be applied only when other basis listed under the law cannot be applied.

v.That the Authority should thoroughly examine the data / information provided by all the participating
exporters before accepting their data.

F.3. Examination by the Authority

36.
37.

38.

39.

40.

The Authority has analyzed the normal value and export price related issues in the following paragraphs:

As regards consideration of Korea as surrogate country, it is noted that none of the interested parties including
domestic industry has substantiated the request with data. Therefore, the Authority has constructed the normal
value for China PR in terms of guidance available in paragraph 7 of the Annexure I of the AD Rules for the
purpose of the present investigation.

As regards cessation of Section 15(d) of China’s Accession Protocol, it is noted that the Authority has
constructed the normal value in terms of paragraph 7 of the Annexure I of the AD Rules.

The Authority sent questionnaires to the known producers/exporters from the subject countries, advising them
to provide information in the form and manner prescribed by the Authority. The following producers/exporters
from the subject countries have filed exporter's questionnaire response:

i.  Xinxiang Chemical Fibre Co., Ltd. (China PR)
ii.  Zhuji Qingrong New Materials Co., Ltd. (China PR)
iii. Hangzhou Qingyun Advanced Materials Co., Ltd. (China PR)
iv.  Fibre 2 Fashion L.L.C-FZ
v. Hyosung Dong Nai, Vietnam
vi. HS Hyosung Vietnam Company Limited
Normal Value for all Producers in China PR

None of the producers have claimed market economy treatment in the present case. Accordingly, the normal
value has been determined in accordance with paragraph 7 of Annexure I of the Rules which state as follows.

“In case of imports from non-market economy countries, novmal value shall be determined on the basis
of the price or constructed value in the market economy third country, or the price from such a third
country to other countries, including India or where it is not possible, or on any other reasonable basis,
including the price actually paid or payable in India for the like product, duly adjusted, if necessary, to
include a reasonable profit margin. An appropriate market economy third country shall be selected by
the designated authority in a reasonable manner, keeping in view the level of development of the
country concerned and the product in question, and due account shall be taken of any reliable
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41.

42.

43.

44,

45.

46.

47.

48.

49.

information made available at the time of selection. Accounts shall be taken within time limits, where
appropriate, of the investigation made in any similar matter in respect of any other market economy
third country. The parties to the investigation shall be informed without any unreasonable delay the
aforesaid selection of the market economy third country and shall be given a reasonable period of time
to offer their comments.”

In the present case, there is no evidence of price or constructed value prevailing in a market economy third
country brought forward by any interested party. Further, the product does not have a dedicated tariff code, to
permit consideration of price of exports from a market economy third country to other countries, including India.
The Authority has therefore, determined normal value as per the price payable in India, based on cost of
production of the applicant, duly adjusted for selling, general and administrative expenses and reasonable profits.
The normal value so determined is mentioned in the dumping margin table.

Export price for producers/exporters of China PR
i. Export price of Xinxiang Chemical Fibre Co., Ltd. (China PR)

Xinxiang Chemical Fibre Co., Ltd., is a company limited by shares incorporated in China under the Company
Law of China. During the period of investigation, Xinxiang Chemical Fibre Co., Ltd., has sold *** MT of
subject goods of invoice value *** US§ indirectly through an unrelated exporters/trader namely, *** (on CIF
basis). It is further noted that the subject goods sold to ***, have been resold to ***., an Indian importer. The
chain of exports to India is as follows:

skesksk

skeskesk

skeskesk

The producer/exporter has claimed adjustments on accounts of Ocean freight, insurance, Inland transportation,
port and other related expense and bank charges which has been accepted after desk verification. Accordingly,
the weighted average of PCN-wise net export price at ex-factory level has been determined, and is shown in the
Dumping Margin Table below.

i Export price of Hangzhou Qingyun Advanced Materials Co., Ltd. (Producer, China PR)

During the period of investigation, Hangzhou Qingyun Advanced Materials Co., Ltd., has sold *** MT of
subject goods of invoice value US$ ***. Out of which company has directly sold *** MT to unrelated buyers
in India and *** MT indirectly through a related exporter/trader namely, ***,

It is further noted that Hangzhou Qingyun Advanced Materials Co., Ltd., has also exported *** MT directly to
unrelated buyers in India which is produced by ***. The chain of exports to India is as follows:

Hangzhou Qingyun Advanced Materials Co., Ltd.

» (Direct Export)

> ko

L » (Export to India)

The producer/exporter has claimed adjustments on accounts of ocean freight, insurance, inland transportation,
port and other related expenses, commission, bank charges and credit cost, and the same has been allowed after
desk verification.

Accordingly, the weighted average of PCN-wise net export price at ex-factory level has been determined, and
is shown in the Dumping Margin Table below.

il. Export Price of ZhujiQingrong New Materials Co., Ltd. (China PR)

During the period of investigation, ***_, has sold *** MT of subject goods of invoice value *** USS$. Out of
which company has directly sold *** MT to unrelated buyers in India and *** MT indirectly through a related
exporter/trader namely, ***,

It is further noted that ZhujiQingrong New Materials Co., Ltd., has also exported *** MT directly to unrelated
buyers in India which is produced by ***. The chain of exports to India is as follows:
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Zhuji Qingrong New Materials Co., Ltd.

I » (Direct Export to India)
|

» skeskosk

I » (Export to India)

50. The producer/exporter has claimed adjustments on accounts of ocean freight, insurance, inland transportation,
port and other related expenses, commission, bank charges and credit cost, and the same has been accepted
after desk verification.

51.  Accordingly, the weighted average of PCN-wise net export price at ex-factory level has been determined, and
is shown in the Dumping Margin Table below.

For Non-cooperative Exporters from China PR

52. Export price in respect of any other exporters from China PR has been determined, as per facts available in
terms of Rule 6(8) of the Rules. For the purpose, the Authority has considered imports as reported in the
DGCI&S and the questionnaire response of the responding producer and exporters. The ex-factory export price
for non-cooperative producers/exporters from China PR has been determined, and is given in the dumping
margin table.

Normal value and export price determination for Vietnam

53. The Questionnaire response has been received from two producers in Vietnam covering the entirety of the
Vietnamese exports to India. These two producers of the subject goods belong to Hyosung group i.e., HS
Hyosung Vietnam Co. Ltd. and Hyosung Dong Nai Co. Ltd., both has exported the subject goods to India.
However, the two producers in Vietnam are part of one group and have asked to be treated as single entity for
analysis of dumping and injury. HS Hyosung Vietnam Co., Ltd. and Hyosung Dong Nai Co., Ltd. share
“common ownership structure; administrative departments; technical service, sales team; sales management
department; sales office; salary and human resource system etc”. Also, both the companies are located in the
same geographical area and manufacture the same brand of subject merchandise (known as, “CREORA”).
There is no difference in the production process and the products manufactured by Hyosung Vietnam and
Hyosung DongNai. In view of the same, Hyosung Vietnam and Hyosung Dong Nai has requested that they
should be considered as a single entity and therefore, these two entities should be provided a single
dumping/injury margin.

54. The submissions from both the companies from Hyosung group Vietnam were considered and the Authority
has decided to give both the producer companies in Vietnam a single dumping margin as they are related
companies of the same group. Also, it has been the consistent practice of the Authority to consider related
exporting producers or exporting producers belonging to the same group as one single entity for the
determination of a dumping margin and thus to establish one single dumping margin for them.

Normal value and export price determination for HS Hyosung Vietnam Co. Ltd.

55. During the POI, Hyosung Vietnam has sold *** MT of the subject goods for *** US$ in the domestic market
to related and unrelated parties. The domestic sales are in sufficient volumes when compared with exports to
India. To determine the normal value, the Authority conducted the ordinary course of trade test to determine
profit making domestic sales transactions with reference to the cost of production of subject goods. The
Authority noted that if profit making transactions are more than 80%, all transactions in the domestic sales are
being considered for the determination of normal value and in cases profit making transactions are less than
80%, only profitable domestic sales are being taken into consideration for the determination of the normal
value. With regard to Hyosung Vietnam, since the profit-making sales are below 80%, the Authority has
considered only positive transactions in the domestic sales for the determination of normal value. Hyosung
Vietnam, has claimed adjustment on account of Inland Transportation, credit cost and packing charges. The
normal value determined is mentioned in the dumping margin table below.

Export Price of Hyosung Vietnam.

56. Hyosung Vietnam during the period of investigation, has sold *** MT of subject goods of invoice value ***
USS$ directly to related and unrelated Indian importers. The producer/exporter has claimed adjustments on
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accounts of ocean freight, insurance, port and other related expenses, credit cost, bank charges, commission
and packing expenses and the same have been allowed by the authority. Accordingly, the ex-factory export
price has been determined and the same is shown in the Dumping Margin Table below.

Normal value and export price determination for Hyosung Dongnai Co.

57. During the POI, Hyosung Dongnai has sold *** MT of the subject goods for *** US$ in the domestic market to
related and unrelated parties. The domestic sales are in sufficient volumes when compared with exports to India.
To determine the normal value, the Authority conducted the ordinary course of trade test to determine profit
making domestic sales transactions with reference to the cost of production of subject goods. The Authority
noted that if profit making transactions are more than 80%, all transactions in the domestic sales are being
considered for the determination of normal value and in cases profit making transactions are less than 80%, only
profitable domestic sales are being taken into consideration for the determination of the normal value. With
regard to Hyosung Dongnao, since the profit-making sales are below 80%, the Authority has considered only
positive transactions in the domestic sales for the determination of normal value. Hyosung Dongnai, has claimed
adjustment on account of Inland Transportation, credit cost and packing charges. The normal value determined
is mentioned in the dumping margin table below.

Export Price of Hyosung Dongnai.

58. Hyosung Dongnai during the period of investigation, has sold *** MT of subject goods of invoice value ***
USS$ directly to related and unrelated Indian importers. The producer/exporter has claimed adjustments on
accounts of ocean freight, insurance, port and other related expenses, credit cost, bank charges, commission
and packing expenses and the same have been allowed by the authority. Accordingly, the ex-factory export
price has been determined and the same is shown in the Dumping Margin Table below.

Normal value and export price determination for other producers of Vietnam

59. The normal values and export price for all other non-cooperating producers and exporters of Vietnam is
determined as per facts available considering the data provided by cooperating producer and is same is
mentioned in the dumping margin table below.

Dumping Margin Table
Normal Export ;
Producer / Qty y Dumpl.ng Dumping
Country value Price Margin Range
Exporters (MT) Margin (%)
(USD/MT) | (USD/MT) (USD/MT)
Xinxiang Chemical wkk wk wk wk wkE 60-70
Fibre Co., Ltd.
M/S Hal’nghou LS EX EE EE EE 20_30
Qingyun Advanced
Materials Co., Ltd.
China M/s Zhuji Qingrong i wkk wkk wkk wkk 30-40

New Materials Co.,
Ltd
Hangzhou Group Tk ok ek ek ek 20-30
HS Hyosung Vietnam | *** wk wkE wk wkk 5-15
Co. Ltd.
Hyosung Dongnai wdkk wdkdk ke ke ek 30-40

Vietnam |
Hyosung Group *%% *kk L L L 25_35
Any other producer dekk ek ek ek ek 30-40
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G. INJURY AND CAUSAL LINK

G.1. Submissions made by other interested parties

60. Following submissions have been made by the other interested parties with regard to injury and the causal link.

1.

ii.

1il.

iv.

Vi.

Vil.

viii.

Imports from Vietnam has not caused injury to the domestic industry. It is further submitted that volume
and price impact from Vietnam is negative and therefore, no injury can be attributed to Vietnam.
Further, imports from China PR increased in line with overall demand growth and has taken share of
other countries rather than displacing domestic production.

That overall imports showed sharp declines during injury investigation period whereas domestic sales
increased during the same period. This indicates absence of volume- injury.

That import prices moved broadly in tandem with domestic prices, reflecting global market trends rather
than any price pressure.

That negative price undercutting for preceding years indicates that there is no adverse impact of imports
on domestic prices. It is further submitted that reductions in domestic prices were driven by competition
from the supporting industry rather than imports.

That key performance indicators of the domestic industry showed improvement, including increases in
installed capacity, production, capacity utilisation, employment, productivity, and sales volumes.
Moreover, financial indicators such as profit, return on capital employed, cash profits, and market share
improved during the injury period, contradicting the claim of material injury.

That the domestic industry is suffering mainly attributed to internal and structural factors rather than
imports such as inefficiencies relating to plant operations, cost structures, logistics arrangements, and
location-specific constraints may have adversely affected the domestic industry’s competitiveness. It is
further contended that high energy and overhead costs, dependence on imported inputs, and fluctuations
in global raw material prices would have also impacted their financial performance.

It is further submitted that financial parameters such as interest burden, depreciation, and capital
structure decisions cannot be attributed to imports. As they fall outside the scope of injury caused by
dumping. The Authority should analyze these factors in the final findings.

That aggressive capacity expansion and market capture by the supporting industry exerted pricing
pressure on the domestic industry, breaks any causal link with imports. They have also requested that the
Authority must distinguish injury caused by other factors from that allegedly caused by subject imports.

G.2. Submissions by the domestic industry

61. The submissions of the domestic industry with regard to injury and causal link are reproduced below:

L.

il.

ii.

That allegations regarding structural inefficiencies, locational disadvantages, high logistics costs,
overheads, and input volatility were unsupported by any evidence from interested parties and therefore
cannot be considered. It is further submitted that sourcing and logistics decisions are commercially
optimized through proper planning. Domestic industry has further submitted that since key raw
materials are not available in India, imports is the only option available for their procurement and
therefore, this cannot be considered as reasons for losses.

The key raw materials required for production of the subject goods are not manufactured in India and
therefore have to be imported. It was further submitted that such imports are sourced through the
nearest port in Gujarat, reflecting commercially prudent sourcing decisions aimed at minimizing costs.
Domestic industry has further submitted that any additional freight expenses are offset by advantages
such as lower labour costs and operational efficiencies associated with its present location, and
therefore cannot be treated as a factor contributing to injury.

Domestic industry has further submitted that since outbound freight costs were not included in the cost
of production, therefore, it cannot have any impact on non-injurious price, or injury analysis.
Moreover, fixed overheads constitute only a small share (about 5-8%) of total costs; hence, these
elements are too insignificant to account for the sustained deterioration in financial performance.

The domestic industry has further submitted that the real cause of injury is the significant price
undercutting, suppression, and depression resulting from dumped imports, and that references to
freight and overhead costs are only made to divert the attention from the actual source of injury.
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v. That the period of decline of sales of the domestic industry coincided with a surge in exports from
China PR to India. Domestic industry has further submitted that the timing and magnitude of this
increase clearly indicate that the domestic industry is losing market share due to dumped imports,
thereby establishing a strong causal relationship between the two. Domestic industry has further relied
on the Global Spandex Outlook Report to submit that due to significant capacity expansion in China
PR, there is huge over supply of the subject goods, which has created huge inventories. These huge
inventories have compelled Chinese producers to increasingly divert surplus production into export
markets including India.

vi. It is further submitted that due to excess production and high inventories, Chinese producers are
seeking to clear surplus stock through exports. In this situation, the domestic industry contended that
India has become a major destination for such surplus supply, leading to low-priced imports that pose
a serious threat of material injury to the domestic industry if corrective measures are not imposed.

vii. There is positive price undercutting from subject countries as a whole, this shows that domestic
industry is under price pressure. This situation clearly depicts the price pressure on the domestic
industry wherein if they do not produce the subject goods their fixed costs will increase substantially,
and their losses would also increase

Vviil. There is significant difference between cost of sales and the selling price, which could not be filled
due to aggressive pricing by the exporters of the subject goods from the subject countries. This has
resulted in losses and negative return on capital.

ix. The subject imports have continuously caused strain on the prices of the domestic industry as they
were priced lower than the selling price of the domestic industry throughout the injury period. It is
further submitted that during the period of investigation, the landed value of the subject goods was
below the cost of sales and selling price of the domestic industry. This clearly shows the price pressure
on the domestic industry.

G.3. Examination by the Authority

62.

63.

64.

Rule 11 of the Rules read with Annexure II provides that an injury determination shall involve examination of
factors that may indicate injury to the domestic industry, ... taking into account all relevant facts, including
the volume of dumped imports, their effect on prices in the domestic market for like articles and the consequent
effect of such imports on domestic producers of such articles...’.

The Authority has examined the arguments and counter-arguments of the interested parties with regard to
injury to the domestic industry. The injury analysis made by the Authority hereunder addresses the various
submissions made by the interested parties.

The Authority has examined the issue of freight cost incurred by the domestic industrywhile bringing the raw
material to their manufacturing facility and found that the freight cost incurred by the domestic industry during
the POI was lowest as compared to the previous years. The same is shown in the Table below:

Freight Cost / MT
Year

PTMEG MDI

2021-22 w o

2022-23 w o

2023-24 w o

65.

From the above, it is noted that freight cost was lowest during the POI and therefore, this cannot be the reason
for injury claimed by the domestic industry.

Cumulative assessment of imports

66.

Article 3.3 of WTO agreement and Para (iii) of Annexure II of the AD provide that in case where imports of a
product from more than one country are being simultaneously subjected to anti-dumping investigation, the
Authority will cumulatively assess the effect of such imports, only if it determines that:

The margin of dumping established in relation to the imports from each country is more than two percent
expressed as percentage of export price and the volume of the imports from each country is three percent (or
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67.

68.

69.

more) of the import of like article or where the export of individual countries is less than three percent, the
imports collectively account for more than seven percent of the import of like article; and Cumulative
assessment of the effect of imports is appropriate in light of the conditions of competition between the
imported article and the like domestic articles.

The Authority has taken note of the submissions made by the interested parties. Annexure-II of the Anti-
Dumping Rules provides for objective examination of both (a) the volume of dumped imports and the effect of
the dumped imports on prices in domestic market for the like articles; and (b) the consequent impact on
domestic producers of such products.

The Authority notes that it is not necessary that all parameters of injury show deterioration. Some parameters
may show deterioration, while some others may not. The Authority has considered all injury parameters and,
thereafter, concludes whether injury to the domestic industry continues, or recur, in case the antidumping duty
is ceased. The Authority has examined the injury parameters objectively considering the facts and arguments
submitted by the domestic industry and other interested parties.

The Authority has taken note of various submissions made by the domestic industry and other Interested
parties on injury and causal link and analyzed the same considering the facts available on record and applicable
laws. The injury analysis made by the Authority in the succeeding preceding paras ipso facto addresses
submissions made by the domestic industry and other interested parties.

G.3.1. Volume Effect of dumped imports and impact on domestic industry

i.

70.

Assessment of Demand/ Apparent Consumption

With regard to the volume of the dumped imports, the Authority is required to consider whether there has been
a significant increase in dumped imports, either in absolute terms or relative to production or consumption in
India. Demand has been determined as the sum of domestic sales of all the domestic producers and the imports
from all the countries. The apparent demand/consumption of the subject goods shows a positive trend
throughout the injury period as can be seen from the table below:

Particulars UoM 2021-22 2022-23 2023-24 POI
Domestic Industry sales MT ke wk ke wk
Trend Indexed 100 107 130 158
Sales of Other Domestic Producers MT ok wk wkw ok
Trend Indexed 100 97 140 150
Total Domestic Sales MT ok wk wkw ok
Trend Indexed 100 101 137 153
Imports from China MT 1,828 2,067 2,737 3,889
Imports from Vietnam MT 1,701 1,289 142 672
Imports from Subject Countries MT 3,529 3,356 2,879 4,561
Imports from Other Countries MT 4,364 3,333 1,833 1,003
Total Imports MT 7,893 6,689 4,712 5,564
Total Demand MT wkx wk ok wkx
Trend Indexed 100 97 119 134

Source: Based on information filed by Domestic Industry, Hyosung India and DGCI&S import data

71.

From the above, it is noted that:

a.The demand of the subject goods has increased from *** MT in the base year to *** MT in thePOI.

b.

It is further noted from the submissions of domestic industry that since Hyosung India commenced their
operations in India, imports from South Korea and Vietnam declined. It has further been noted that from the
information available on record that during POI, one of the major producers from Korea i.e., T K Chemicals
has stopped production of the product under consideration and therefore, there is no possibility of any further
imports from T K Chemicals Korea.
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ii.

Import volume and Market Share

72.  With regard to the volume of imports, the Authority is required to consider whether there has been a significant
increase in the dumped imports from the subject countries, either in absolute terms or relative to production or
consumption in India. The same is analysed in the table below.

Year UoM 2021-22 2022-23 2023-24 POI

Imports from Subject Countries MT 3,529 3,356 2,879 4,561

Production of Domestic Industry MT wk wkk wkE wkk

Trend Indexed 100 91 131 147

Imports from subject Countries in relation to

Domestic Industry Production % wkE il wkE il

Trend Indexed 100 104 62 88

Indian Demand % dekek wk ke okk

Trend Indexed 100 98 68 97

Total Imports %, PP wekk P PP

Trend Indexed 100 112 137 183

Source: Based on information filed by Domestic Industry, Hyosung India and DGCI&S import data

73.

74.
G.3.2.
75.

76.

77.

From the above, it is noted that:

The volume of imports from subject countries has shown increase in absolute terms in the POI as compared
to the base year and the preceding years. It is noted that share of subject imports in consumption/demand in
India also increased in the POI as compared to the immediately preceding year.

Imports from the subject countries in relation to Indian production decreased till 2023-24 but increased
thereafter in POI.

Imports from the subject countries in relation to total imports increased in the period of investigation as
compared to any of the preceding years.

From the above, it is clear that imports have increased in absolute and relative terms.
Price effect of the Dumped Imports on the domestic industry

In terms of Annexure II (ii) of the Rules, the Designated Authority is required to consider whether there has
been a significant price undercutting by the dumped imports as compared with the price of the like products in
India, or whether the effect of such imports is otherwise to depress prices to a significant degree or prevent
price increases, which otherwise would have occurred, to a significant degree. The impact of dumped imports
on the prices of the domestic industry has been examined with reference to the price undercutting, price
suppression and price depression, if any.

i. Price Undercutting

To determine price undercutting, a comparison has been made between the landed value of the product and the
average selling price of the domestic industry, net of all rebates and taxes, at the same level of trade. The prices
of the domestic industry were determined at the ex-factory level. It is seen that the price undercutting is
negative on the basis of average of import prices and domestic prices. There are a large number of different
product types sold by the domestic industry and foreign producers. However, the prices of the domestic
industry are depressed, as is noted from the movement in the prices over the injury period.

ii. Price suppression/depression

In order to determine whether the dumped imports are depressing the domestic prices or whether the effect of
such imports is to suppress prices to a significant degree and prevent price increases which otherwise would
have occurred, the Authority considered the changes in the prices and landed value over the injury period.
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Particulars UOM 2021-22 2022-23 2023-24 POI
Landed value from Subject Countries Rs/MT 6,84,637 5,92,397 4,60,718 4,01,159
Trend Indexed 100 87 67 59
Domestic Selling price Rs/MT ok wk wkk wkk
Trend Indexed 100 55 40 41
Cost of Sales Rs/MT ikl wkE ikl il
Trend Indexed 100 104 80 68

78. TItis noted from the above that due to decline in landed value, domestic industry is forced to reduce its prices. It
is further noted that the domestic selling prices are lower than the cost of sales from 2022 to the POI. This
shows that the prices of the domestic industry are depressed. The domestic industry has claimed price
depression as the domestic selling prices have declined significantly during the injury period.

G.3.3. Economic parameters relating to the domestic industry

79.  Annexure II to the Rules requires that the determination of injury shall involve an objective examination of the
consequent impact of these imports on domestic producers of such products. With regard to consequent impact
of these imports on domestic producers of such products, the Rules further provide that the examination of the
impact of the dumped imports on the domestic industry should include an objective and unbiased evaluation of
all relevant economic factors and indices having a bearing on the state of the industry, including actual and
potential decline in sales, profits, output, market share, productivity, return on investments or utilization of
capacity; factors affecting domestic prices, the magnitude of the margin of dumping; actual and potential
negative effects on cash flow, inventories, employment, wages, growth, ability to raise capital investments.

80.  Accordingly, various economic parameters of the domestic industry are discussed herein under:

a. Production, sales & capacity utilization

81. The performance of the domestic industry with regard to production, domestic sales, capacity and capacity

utilization is as follows:

Particulars UoM 2021-22 2022-23 2023-24 POI
Capacity MT Tak Taek sk sk
Trend Indexed 100 119 140 140
Total Production MT ek ek ek ek
Trend Indexed 100 95 134 150
Production PUC MT ek ek ek ek
Trend Indexed 100 91 131 147
Capacity utilization % wk wk wk ke
Trend Indexed 100 80 96 107
Domestic Sales MT ek ek ek ek
Trend Indexed 100 107 130 158

82. The capacity, production and capacity utilization of the domestic industry has increased in the POI as
compared to the preceding years. The Authority notes the submission of the domestic industrythat it continued
to produce at a high level of capacity utilization in order to reduce its fixed cost which is approximately ***%
of the total cost of sales of the subject goods. This approach allowed the company to remain afloat despite
lower prices from the subject countries. Despite lowering of the fixed costs by higher capacity utilization, the
difference between cost of sales and the selling price, as shown, could not be bridged due to aggressive pricing
by the exporters of the subject goods from the subject countries. Adhering to the remunerative level of price
would lead to lower sales thereby increasing the average fixed costs, adding to the losses of the company.
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ii. Market share

83. Market share of alleged dumped imports and domestic industry have been examined as below:

Market share of Unit 2021-22 2022-23 2023-24 POI
Total Demand MT ek ek ek ek
Trend Indexed 100 97 119 134
Market share of Domestic Industry in Demand % wkE wkE wkE wkE
Trend Indexed 100 111 109 118
Market share of Other Domestic Producer in o wk wk wkE wkE
Demand

Trend Indexed 100 100 118 112
% Share of Imports from Subject Countries in % wk wk wkE wkE
Demand

Trend Indexed | 100 98 68 97
% Share of Imports from Other Countries in % wkw wkw wkw wkw
Demand

Trend Indexed | 100 79 35 17

84. The market share of the domestic industry increased in the POI compared to the previous years. It is further
submitted by the domestic industry that demand has increased by around *** MT in the POI as compared to
the immediately preceding period i.e., 2023-24. During the same period imports (*** MT) from subject
countries captured substantial part of this increased demand. The domestic industry has further submitted that
the apparent decline in the imports is because of the fact that one of the exporters namely Hyosung group has
started producing the subject goods in India.

iii. Profits, Return on Investment and Cash Profit

85.  Performance of the domestic industry with regard to profits, return on investment and cash flow is as follows:

Particulars UoM 2021-22 2022-23 2023-24 POI

Profit/loss Rs. Lacs Rs. Lacs ke R ke ke
Trend Indexed 100 -45 -49 -20
Profit/loss per MT Rs./MT wk ok wkw wkw
Trend Indexed 100 -42 -37 -13
Depreciation Rs Lacs Rs. Lacs wk ok wkE wkw
Trend Indexed 100 119 142 155
Cash Profit Rs Lacs Rs. Lacs ekk ok wkk wkw
Trend Indexed 100 -30 -31 -4
Capital Employed Rs. Lacs ek dekk ek ek
Trend Indexed 100 114 121 119
ROCE % Tak wk Tak Tak
Trend Indexed 100 =27 -24 -3

86. It has been noted that profitability parameters indicate that the domestic industry has been incurring losses in
order to maintain sales volumes. It is also noted that the domestic industry was earning profits in 2021-22.
However, the profitability of the domestic industry declined sharply and it faced financial losses in 2022-23,

2023-24 and the POL.
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87. Domestic industry is suffering from cash losses in the POI. Domestic industry was earning positive returns in
the base year, since then, the domestic industry has earned negative returns on its capital employed.

iv. Inventories

88. Inventories with the domestic industry is as follows:

Particulars UOM 2020-21 2021-22 2022-23 POI
Opening Inventory MT dokk ek ek dokk
Trend Indexed 100 210 250 270
Closing Inventory MT wkk wk wkE wkk
Trend Indexed 100 119 231 204
Average Inventory MT wkk wk wkE wkk
Trend Indexed 100 148 237 226

89. The level of inventory of the applicant is at a high level during the POIL. Domestic industry has submitted that
although their production has increased but their increased inventory clearly portrays the injurious impact of
imports from the subject countries.

v. Employment, Productivity and Wages

90. The Authority has examined the information relating to employment, wages and productivity, as given below:

Particulars UoM 2021-22 2022-23 2023-24 POI
Employees Nos dedede dedede sk deded
Trend Indexed 100 114 124 132
Wages Rs. Lacs sk sk Taek sk
Trend Indexed 100 127 126 133
Wages/employee Rs. Lacs/No. ke ke ke wk
Trend Indexed 100 111 101 101
Productivity per day MT ok ok wkw ok
Trend Indexed 100 91 131 147
Productivity per employee MT ok ok wkw ek
Trend Indexed 100 83 109 113

91. TItis noted from the below table that:

i. Productivity has increased in the POI as compared to the preceding years.

ii. The number of employees engaged by the domestic industry has increased throughout the injury investigation

period.

iii. Wages paid to employees remains in the same band.

vi. Growth

92. The parameters such as profits, profit before interest, return on capital employed, market share were
significantly adverse even in absolute numbers. Despite growth in terms of production and domestic sales, the
domestic industry continues to incur losses on account of low value dumped imports from the subject
countries.
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Particulars UoM 2021-22 2022-23 2023-24 POI

Installed Capacity % 19% 17% 0%

Production % -9% 44% 12%

Domestic Sales % 7% 21% 21%

Profit / (Loss) % -145% 8% -59%

Cash profits % -130% -4% 88%

Return on capital employed % -127% 10% 88%

vii. Ability to raise capital/investments

93. The applicant has also claimed that presence of significantly low-priced imports in the market has impacted its
ability to raise investments for any additional capacity expansions. It has been submitted that if the present
scenario continues, its investment is likely to be highly unutilized and no new investment will come.

viii. Factors affecting domestic prices
94.  The applicant has claimed that, the domestic industry has not been able to increase its prices in relation to the

increase in cost of sales. The subject imports from China PR and Vietnam have forced the domestic industry to
sell the goods below cost of sales. Further, such imports have significantly undercut the domestic prices,
creating a strain on the prices of domestic industry, which has resulted in a decline in profitability and return on
capital employed. Moreover, dumped imports from subject countries are also priced lower than the cost and
selling price of the domestic industry. Thus, the subject imports from China PR and Thailand have affected the
prices of the domestic industry.

ix. Magnitude of dumping

95.

Magnitude of dumping is an indicator of the extent to which the imports are being dumped in India and are
consequently causing injury to the domestic industry. The dumping margin from the subject countries is
positive.

H. CAUSAL LINK AND NON-ATTRIBUTION ANALYSIS

96.

97.

As per the Rules, it is, inter alia, required to be examined any known factors other than the dumped imports
which at the same time are injuring the domestic industry, so that the injury caused by these other factors may
not be attributed to the dumped imports. It has been examined below whether factors other than dumped
imports could have contributed to injury to the domestic industry.

Volume and price of imports from third countries

It has been submitted by the domestic industry that imports from the countries other than subject countries
except South Korea and Thailand are below 3% individually and even 7% collectively. This implies that
imports from other countries are below the de-minimis levels. The domestic industry has further submitted that
one of the major producers from Korea, i.e., T K Chemicals has stopped production and therefore, there is no
possibility of imports from them. The Authority has further noted that apart from imports from Korea
excluding imports from T K Chemicals is below 3%. Apart from them, the prices from another major producer,
namely Hyosung Corporation are very high and are neither dumped nor injurious. As regards, Thailand, their
prices are also very high and are also neither dumped nor injurious. Therefore, these imports cannot be a cause
of injury to the domestic industry. The same is shown in the Table below:

Particulars Qty -MT Landed value RS. Price Rs/MT Share in Imports

Hyosung Corporation 122 5,70,07,818 4,67,898 2%

Tk Chemical Corp, 198 7,06,22,734 3,57,497 4%

Total South Korea 319 12,76,30,551 3,99,612 6%

Thai Asahi Kasei Spandex Co., Ltd 474 35,35,07,725 7,45,950 9%

b.

Contraction of demand and/or changes in the pattern of consumption

98. The demand in India increased throughout the injury investigation period. Therefore, the decline in demand
cannot be a cause of injury.
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c¢. Trade restrictive practices

99.  The sales of the PUC are not restricted in any manner and no restrictive practices have been brought to the notice
of the Authority.

d. Developments in technology

100. The Authority notes that there has been no known material change in the technology for the production of the
PUC.

e. Productivity

101. The productivity per day, productivity per employee increased in the POI as compared to the previous years and
salaries & wages of the domestic industry have remained same during the entire injury investigation period. It is
therefore noted that domestic industry has not suffered injury on this account.

f. Export performance

102. It is submitted by the domestic industry has exported marginal quantities and therefore, the same could not be
cause of injury to the domestic industry. In any case, the domestic industry has claimed injury on account of
domestic sales only. Therefore, the claimed injury is not on account of possible injury in export performance.

g. Performance of other products

103. The Authority has considered data relating only to the performance of the subject goods. Therefore, the
performance of other products produced and sold is not apossible cause of injury to the domestic industry.

h. Causal link between dumping and injury

104. As per the assessment of all the information available on record, the following parameters show that injury to
the domestic industry has been caused by dumped imports:

a) The volume of imports has increased in the POI,
b) Positive injury margin clearly establishes that domestic industry is not getting fair selling price;

¢) Due to the increase in import volumes and decline in the import prices, the domestic industry is forced to
incur losses in the POI.

d) The growth of the domestic industry became negative in terms of number of price related economic
parameters like profit, return on capital employed and cash profits etc. as a direct result of dumped imports of
the subject goods from the subject countries.

105. Tt is, therefore, observed that the domestic industry suffered material injury due to dumped imports from the
subject countries.

Injury Margin

106. The Authority has determined the NIP for the domestic industry on the basis of principles laid down in Anti-
Dumping Rules read with Annexure I1I, as amended. The NIP of the product under consideration has been
determined by adopting the information/data relating to the cost of production provided by the domestic
industry and duly certified by the practicing accountant for the period of investigation. The NIP has been
considered for comparing the landed price from the subject countries for calculating injury margin. For
determining the non-injurious price, the best utilisation of the raw materials and utilities has been considered
over the injury period. Best utilisation of production capacity over the injury period has been considered.
Extraordinary or non-recurring expenses have been excluded from the cost of production.

107. Based on the landed price and NIP determined as above, the injury margin for producers/exporters has been
determined by the Authority and the same is determined in the table below:

ot NIP Landed Injury Injury
Country | Producer / Exporters (M"i:) (USD/MT) Value Margin Margin Range
(USD/MT) | (USD/MT) (%)
Xinxiang Chemical ok ok ok ok wkE 40-50
China Fibre Co., Ltd
M/s Hangzhou Qingyun | *** ok wk ok wkE 25-35
Advanced Materials
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ot NIP Landed Injury Injury
Country | Producer / Exporters (M"i:) (USD/MT) Value Margin Margin Range
(USD/MT) | (USD/MT) (%)

Co., Ltd.
M/s ZhujiQingrong il il ikl ikl wkE 40-50
New Materials Co., Ltd
Hangzhou Group il il il il wkE 30-40
Any producer *%k *%k *k% *k% L3 50_60
HS Hyosung Vietnam Tk Tk Tk Tk wkE (-)5-15
Co. Ltd.

Vietnam | Hyosung Dongnai Co. ok ok wkk wokk wkok 20-30
Hyosung Group *kk *kk *k% *k% L 10_20
Any other producer dekk dekk dekk dekk ek 25-35

Analysis on Injury

108. The examination of the imports of the subject product and the performance of the domestic industry clearly
shows that the volume of dumped imports from the subject countries has increased in both absolute and relative
terms. The imports from the subject countries are undercutting the prices of the domestic industry. It is also
noted that the imports of subject goods from the subject countries are suppressing the prices of the domestic
industry. The performance of the Domestic Industry has been severely impacted due to dumped and injurious
1mports.

I. ISSUES OF THE INDIAN INDUSTRY
L1 Submissions made on behalf of the other interested parties.
109. The other interested parties have made following submissions with regard to the Indian industry’s interest.

i. The downstream industries argue that higher costs could lead to reduced due to less competitive pricing in
domestic markets.

ii. That trade remedy measures can affect competitiveness, employment, and costs across both domestic and
downstream industries and therefore must be assessed from a broader public interest perspective.

iii. That the product under consideration is an essential input for stretch-based garments with limited substitutes,
and imposition of ADD would raise input costs and reduce competitiveness of downstream
manufacturers.

iv. That the textile and apparel sector is a major contributor to India’s exports and employment, and higher input
costs could adversely affect production, exports, and jobs.

v. Concerns were raised that reduced access to imported material could affect product quality and performance,
thereby impacting consumer satisfaction and the reputation of Indian manufacturers.

1.2 Submissions made on behalf of the domestic industry
110. The domestic industry has made the following submissions with regard to the Indian industry’s interest:
1. The domestic producers have the capacity to cater around 100 % of the Indian demand.

ii. As regards submission that imposition of anti-dumping duty would be against public interest is not correct, as
the anti-dumping framework itself balances the interests of domestic industry, users, and consumers, and
duties are imposed only where dumping, injury, and causal link are established; in the present case, ADD
would merely restore fair competition rather than restrict supply or inflate prices.

ii. The Domestic Industry has provided calculations to show that the proposed duty would have less than 0.5%
impact on the final product price, which is economically negligible and will not put extra burden on
downstream users or consumers.

iv. Domestic Industry has further submitted that historical pricing evidence shows that due to presence of the
domestic industry, prices have significantly reduced from about USD 14/kg in 2010 to around USD 4/kg in
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Vi.

Vil.

L3
111

112.

113.

114.

2023, thereby expanding consumption, improving affordability, and benefitting downstream industries,
which confirms that a healthy domestic industry contributes to, rather than undermines, public interest.

The establishment of manufacturing facilities in India by global producers such as Hyosung demonstrates
that a stable and fair trade-remedial regime encourages investment, strengthens domestic supply, generates
employment, and enhances supply security, all of which are consistent with broader public interest
considerations.

If the current situation continues, the domestic industry will have no option but to permanently shut down its
operations and India will once again become import dependent.

Domestic Industry has also submitted that these duties would significantly contribute towards creating a local
supply chain for a critical component and also to achieve the larger goal of “Atmanirbhar Bharat” in this
strategically important sector besides saving the foreign exchange outgo and create jobs. Therefore, the duties
are in interest of Indian users.

Examination by Authority

. The Authority underscores that the primary objective of anti-dumping duties is to rectify the injury inflicted

upon the domestic industry by the unjust trade practices of dumping, thereby fostering an environment of open
and equitable competition in the Indian market. The imposition of anti-dumping measures is not designed to
curtail imports from the subject countries arbitrarily. Rather, it is based on a detailed analysis regarding
dumping, injury and the causal link between the two and is a mechanism to ensure a level playing. The
Authority acknowledges that the presence of anti-dumping duties may influence the price levels of the product
in India. However, it is crucial to note that the essence of fair competition in the Indian market will remain
unscathed by the imposition of these measures. Far from diminishing competition, the imposition of anti-
dumping measures serves to prevent the accrual of unfair advantages through dumping practices. It safeguards
the consumers' access to a broad selection of the subject goods. Thus, anti-dumping duties are not a hindrance
but a facilitator of fair-trade practices.

The Authority issued initiation notification inviting views from all the interested parties, including importers,
consumers and others. The Authority also prescribed a questionnaire for the users/ consumers to provide
relevant information about the present investigation. An Economic Interest Questionnaire was also prescribed
to allow various stakeholders, including the domestic industry, producers/exporters and
importers/users/consumers to furnish pertinent information related to the ongoing investigation including the
possible effect of anti-dumping duty on their operations.

The Authority sought information on, inter-alia, interchange ability of the product supplied by various
suppliers from different countries. Ability of the domestic industry to switch sources, effect of anti-dumping
duty on the consumers, factors that are likely to accelerate or delay the adjustment to the new situation caused
by imposition of antidumping duty.

In relation to the high impact of the duties on users, it is noted that the users have not provided any evidence
how it will impact their financial performance or the impact of duties on the final consumer. No analysis / data
/ working was also provided to substantiate their claim. The Authority, however, notes that the domestic
industry has provided an estimate of the possible impact of the anti-dumping duties on the end consumers in
the following table:

Value of .
Avg Spandex Increase in cost

. . Impact
Details Fabric Type used price/unit Contend @20% duty

INR % INR %

Pair of socks Knitted wH% wH% wH% 0.15%

Stretch denim (fabric) Woven ek ek dekk 0.25%

Suiting Fabric Woven wk wkE wk 0.08%

Ladies Brassiere Woven/knits S ke wdkk 0.10%

T-shirt Knitted wEE wkE ikl 0.14%

Jeans Woven wH% wH wH% 0.07%

Legging Knitted wk wk wk 0.26%

Source: Application filed by domestic industry.
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115. The Authority notes that the imposition of anti-dumping duty will not lead to scarcity of the subject goods in
India. It is noted that anti-dumping duty does not restrict imports but ensures that imports are available at fair
prices. The imposition of duty would, therefore, not affect the availability of the product.

116. The Authority recognizes that the aforementioned economic parameters are indicative of severe injury,
warranting the need of robust remedial measures.

J. POST-DISCLOSURE SUBMISSIONS

117. The post disclosure submissions have been received from the interested parties, and it is noted that the most of the
issues raised are reiterations and have already been raised earlier and also addressed appropriately. Additional
submissions have been analyzed as under:

J.1. Submission made by the Domestic Industry

118. The submissions made by the Domestic Industry are as under:

a.

That the price effects analysis should be undertaken on the basis of verified data of the participating
exporters rather than aggregated DGCI&S import statistics, as the latter may not accurately reflect
product characteristics and price behaviour. It was also apprehended that certain exporters from China
PR may have mis-declared Product Control Numbers (PCNs) above 150 deniers to avoid scrutiny,
particularly since earlier investigations largely covered PCNs below 150 deniers where the majority of
demand exists. The Domestic Industry therefore requested the Authority to undertake a detailed PCN-
wise price comparison based on verified data of the exporters to determine the true price impact of
imports.

That in commercial reality, Domestic Industry is compelled to align its prices with the landed value of
imports in order to retain market share, which has resulted in price suppression and erosion of
profitability. It also highlighted that rising costs during the period of investigation have further strained
its financial position, creating dual pressure due to increasing input costs and continued price
suppression caused by low-priced imports.

That the Authority should revisit the price effects analysis based on verified exporter data and confirm
in the final findings the existence of dumping, injury to the domestic industry, and the causal link
between the two. It was also submitted that the impact of anti-dumping duties on user industries would
be minimal, while ensuring a stable domestic supply, and requested the Authority to share the non-
confidential version of comments submitted by other interested parties on the disclosure statement.

J.2. Submissions made by the other interested parties

119. The submissions made by the other interested parties are as under:

d.

That the Disclosure Statement has been issued in violation of Rule 16 of the Anti-Dumping Rules as
the Authority has not disclosed the essential facts forming the basis of its determination. It is further
contended that the methodology and detailed computations relating to normal value, cost of production
(COP), landed price and dumping margin have not been shared. It is further submitted that the DGTR
while determining COP, has made several adjustments to the reported cost data; however, the basis and
reasoning for such adjustments, along with the computation sheets, have not been provided, thereby
preventing the exporters from verifying the calculations and offering meaningful comments.

That the exporters are not able to appreciate the significant modifications made in the submitted data
that too when no deficiency or clarification letters were issued during the investigation. Since these
modifications directly impacts the margins and duties, their non-submission is contrary to the
principles of natural justice.

The exporters have raised concerns that regarding computations of dumping margin and injury margin
and requested re-examinations of the same as it also impacts their margin calculations

That Hyosung India Pvt. Ltd. has been excluded from the definition of domestic industry under Rule
2(b) due to its relationship with exporters from the subject country, which has created a significant gap
in the injury analysis. it is further submitted that HIPL is the only other Indian producer of the product
under consideration and has shown substantial growth during the POI. It was contended that if HIPL’s
data had been included in the injury analysis, the combined performance of the domestic producers
would not have indicated injury
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h. That the exclusion of imports of South Korea from total import statistics has distorted the assessment
of market share of subject imports and that inclusion of such imports would reduce the share of
Vietnamese imports to below the de minimis threshold. They also argued that imports from Vietnam
have shown a declining trend and therefore cannot be considered responsible for injury to the domestic
industry. In addition, it was submitted that price undercutting is negative, indicating that imports are
not suppressing domestic prices, and that the decline in domestic prices is attributable to competition
from Hyosung India rather than subject imports.

i. That the product under consideration is a critical input for downstream textile industries, and
imposition of duties would increase production costs, reduce export competitiveness of Indian textile
manufacturers and create supply constraints. They submitted that the domestic industry continues to
remain the primary supplier to major user industries, and imports are resorted to only when specific
denier specifications are unavailable domestically or when domestic supply is insufficient. Finally, it
was argued that imposition of duties may create a duopoly in the domestic market between Indorama
and HIPL, potentially affecting competition, pricing and supply conditions.

j-  The exporters contended that the continued application of the non-market economy methodology to
China PR lacks legal basis after the expiry of Article 15(a)(ii) of China’s Accession Protocol to the
WTO in December 2016. They argued that the normal value should be determined on the basis of
actual domestic prices and costs of Chinese exporters rather than surrogate country methodology.

k. That the domestic industry has not suffered material injury as domestic sales increased during the
injury period while imports from China PR increased only marginally and imports from Vietnam
declined. According to them, these trends indicate that imports have not displaced domestic
production. It was argued that the financial difficulties of the domestic industry are attributable to
internal factors such as higher logistics costs, operational inefficiencies, overhead expenses and raw
material price volatility rather than dumped imports

1. That the adoption of a 22% return on capital employed for determination of the Non-Injurious Price, is
excessive and inconsistent with the requirement of a reasonable return under Annexure III of the Anti-
Dumping Rules and leads to inflation of the injury margin.

J.3. Examination by the Authority

120. The Authority notes that most of the submissions made by interested parties are repetitive in nature and were
already addressed earlier in the disclosure statement final findings. The findings above ipso facto deal with
these arguments of interested parties. Further, the Authority has examined submissions of interested parties
herein below to the extent relevant and not addressed elsewhere.

121. As regards the submissions of the Domestic Industry concerning the methodology for price effects analysis, the
Authority notes that a PCN-wise comparison based on verified data of the participating exporters provides a
more accurate assessment of the price behaviour of imports. Accordingly, the Authority has also made analysis
based on the verified information furnished by the cooperating exporters, while undertaking the analysis of
price undercutting so as to appropriately reflect the actual market situation and the price impact of dumped
imports on the Domestic Industry.

122. After analysis, when compared the prices of the domestic industry with the landed value of the participating
exporters, it is noted that the price undercutting from overall subject countries and China is positive, whereas
the undercutting from Vietnam is negative. The price undercutting data also establishes the fact that domestic
industry is forced to match the prices offered by the exporters from the subject countries in order to retain their
customers. Positive price pressure has restricted the ability of the domestic industry to increase its prices to the
remunerative levels.

123. As regards the contention of the Domestic Industry that it was compelled to align its prices with the landed
value of imports in order to retain market share, resulting in price suppression and erosion of profitability, the
Authority notes that the said submissions have been examined. The Authority has analysed the impact of
dumped imports on the price and profitability of the Domestic Industry in the relevant sections of the final
findings. Accordingly, the issues raised by the Domestic Industry stand addressed at the appropriate places in
these final findings.

124. As regards the request of the Domestic Industry to revisit the price effects analysis and confirm the existence of
dumping, injury and causal link, the Authority notes that the submissions have been duly examined. The
Authority has analysed the impact of dumped imports and the associated price effects based on the verified
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information on record. Accordingly, the issues raised by the Domestic Industry have been addressed at the
appropriate places in these final findings.

As regards the contention that the Disclosure Statement has been issued in violation of Rule 16 of the Anti-
Dumping Rules on account of non-disclosure of methodology and detailed computations, the Authority notes
that the allegation is misconceived. The determination of normal value, export price and cost of production has
been carried out strictly on the basis of verified information submitted by the participating exporters and
maintained in their books of accounts, in accordance with Annexure I of the Anti-Dumping Rules. The
Authority has relied only on such verified records, submitted and explain by the exporter during desk
verification. Further, the Disclosure Statement provided the relevant parameters, including export price, cost of
production and landed value as applicable to the Hyosung group, thereby adequately informing the exporters of
the essential facts forming the basis of the determination, as required under Rule 16.

The Authority further notes that the exporters have, in fact, filed comments on the Disclosure Statement and
also sought interaction with the Authority, which was duly granted. Thus, the exporters were afforded full and
meaningful opportunity as mandated under the Rules to present their views both during the course of the
investigation and after issuance of the Disclosure Statement. In view of the above, the Authority finds no merit
in the contention that there has been any denial of due opportunity or violation of principles of natural justice.
The Authority has relied only on verified information and has provided adequate opportunity to the
participating exporters; accordingly, the contention raised is incorrect and warrants no further consideration.

As regards the contention that the Authority made modifications in the cost and margin calculations without
prior communication, the Authority notes that the exporters were provided full opportunity during the course of
the investigation to submit complete and verifiable information, which was duly examined and verified by the
Authority. The determination of cost and price parameters has been undertaken on the basis of the verified
information available on record and in accordance with the provisions of the Anti-Dumping Rules. The
Authority is required to undertake an independent assessment of the information submitted and to make
appropriate adjustments wherever necessary to ensure accuracy, consistency and comparability of the data.
Therefore, the mere absence of a deficiency letter does not preclude the Authority from examining the data and
making appropriate adjustments based on verified records.

As regards the allegation concerning allocation of selling expenses, the Authority notes that the cost analysis
has been carried out based on the verified data and the facts of the case, with a view to ensure a reasonable and
consistent determination of the cost of production. The Authority is not bound to adopt the allocation
methodology proposed by the exporters where the same is found to be inappropriate or inconsistent with the
data on record. The Authority has adopted the methodology considered appropriate on the basis of the verified
information and the requirements of the Anti-Dumping Rules. Accordingly, the Authority finds the contention
of the exporters regarding alleged distortion of cost structure and inconsistency with the Manual of Operating
Practices to be without merit.

As regards the contention about packing costs, the Authority notes that the cost and price information
submitted by the exporters was duly examined and cross-checked during the course of the investigation. Upon
receipt of the exporters’ comments on the Disclosure Statement, the Authority again examined the adjustments
claimed by the exporters in their questionnaire responses and subsequent submissions. Based on such
examination, the Authority has verified the treatment of packing costs and made appropriate adjustments
wherever considered necessary to ensure consistency between the cost and price parameters used in the
analysis.

Accordingly, the Authority has incorporated the revised figures, wherever warranted, in the dumping margin
calculations. The revised numbers are reflected in the dumping margin determination mentioned above.
Therefore, the Authority finds no merit in the contention that the determination suffers from double counting or
distortion on account of the treatment of packing costs.

As regards the contention that the Authority has adopted a mixed methodology by relying on COGS data for
certain manufacturing costs and trial balance figures for SG&A and financial expenses, the Authority notes that
the cost determination has been undertaken on the basis of verified financial and cost records maintained by the
exporters in the ordinary course of business. The Authority has examined the information submitted, including
the cost statements and the trial balance, to ensure that the cost elements considered are consistent, reliable and
supported by the exporters’ audited financial records. Where necessary, the Authority has relied on trial
balance figures to ensure completeness and accuracy of the cost data forming part of the cost of production.
The Authority notes that such examination and reconciliation of financial and cost records is part of the
standard analytical process in anti-dumping investigations. Accordingly, the Authority finds no merit in the
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contention that the methodology adopted has resulted in any distortion in the cost attributed to the product
under consideration.

All the essential facts and the cost of production (COP), Normal Value, Net Exports price including the major
changes made were duly disclosed to the producers / exporters. As requested by the exporter (Hyosung group),
they were also provided with the opportunity to explain their concerns to the Authority after issuance of
disclosure. The exporters submitted certain overheads cost based on sales value ratio in-spite of availability of
actual cost incurred shown in their books of accounts. As per the consistent practice of the Authority, the cost
of production has been worked out based on the actual cost which is in line with the costing principals. The
method of allocation of cost is followed only in cases where the entities doesn’t maintain the actual cost
incurred for the product. However, the exporter is maintaining the actual cost incurred and submitted to
Authority. It may be noted that details of the actual cost incurred on account of admin overheads, finance cost
and indirect selling overheads has been submitted by the exporter which has been taken into consideration.

Following the principles of Natural Justice, based on their request, after issuance of disclosure statement an
opportunity was accorded to the exporter to present his submission on the working of cost of production.
However, they exporter couldn’t provide any cogent reply as to why the actual cost should not be considered
which is reflecting in their books of accounts.

As regards the contention concerning alleged inconsistency in the injury margin determination, the Authority
notes that the injury margin calculations have been duly re-examined and cross-checked. Wherever required,
necessary corrections have been made in the injury margin table based on the verified PCN-wise data and the
methodology adopted by the Authority. Accordingly, the Authority finds no merit in the allegation that the
injury margin determination suffers from any mathematical inconsistency.

As regards the request for disclosure of complete computation sheets and methodology, the Authority notes
that the Disclosure Statement has already provided the essential facts forming the basis of the proposed
determination, in accordance with Rule 16. The Authority has relied on verified data submitted by the
participating exporters and has duly examined the comments received, including those relating to packing
costs, allocation of expenses and injury margin calculations. Necessary verification and corrections, wherever
warranted, have already been undertaken by the Authority. Accordingly, the Authority finds that adequate
opportunity has been provided to the Respondent even post verification, and therefore, request for further
disclosure or reconsideration does not merit consideration or acceptance.

It is noted that the exclusion of Hyosung India Pvt. Ltd. (HIPL) from the definition of domestic industry is
fully consistent with the mandatory requirements of Rule 2(b) of the Anti-Dumping Rules, as HIPL has
admittedly imported the product under consideration and maintains a relationship with exporters from the
subject countries. In such circumstances, the Authority is legally bound to exclude the said entity while
determining the scope of the domestic industry. Further, HIPL itself has acknowledged that it is suffering
injury due to dumped imports, which clearly demonstrates that the presence of imports does not negate the
existence of injury to the domestic producers. Accordingly, the submissions of the interested parties on this
issue are devoid of merit both on facts and in law and therefore warrant no further consideration

As regards the contentions of the users have already been comprehensively examined in the disclosure
statement. It has been clearly established therein that imports from Vietnam are above the de minimis threshold
and are entering the Indian market at dumped and injurious prices. Further, the assessment of price effects and
injury has been carried out based on verified data on record, which demonstrates the adverse impact of dumped
imports on the domestic industry. Accordingly, the arguments raised by the users merely reiterate issues
already addressed in the disclosure statement and therefore do not warrant any further consideration

As regards, the submissions made by the users regarding the potential impact of duties on downstream textile
industries, it is noted that none of the users have neither provided any details of how the duties would impact
their operations nor they have provided any evidence to show that the impact analysis made by the Authority is
erroneous. Moreover, the purpose of anti-dumping measures is to address unfair trade practices and restore fair
competition in the domestic market, and not to restrict legitimate imports required by user industries. The
investigation has established that dumped imports are causing material injury to the domestic industry.
Accordingly, the apprehensions expressed by the users regarding supply constraints, export competitiveness, or
the creation of a duopolistic market are speculative in nature and are not supported by evidence on record.

The Authority notes that the methodology adopted for determination of normal value in respect of China PR is
consistent with the provisions of the Anti-Dumping Rules and the established practice followed by the
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Authority. The normal value has been determined based on the information available on record in accordance
with the applicable legal framework. Accordingly, the contention of the exporters in this regard is not tenable.

The Authority notes that the determination of material injury has been carried out after examining the relevant
economic parameters of the domestic industry and the volume and price effects of dumped imports during the
injury period. The analysis on record clearly establishes that dumped imports have had an adverse impact on
the performance of the domestic industry. Therefore, the contention that the domestic industry has not suffered
material injury is not supported by the evidence on record

The Authority notes that the investigation has examined the possible impact of factors other than dumped
imports on the performance of the domestic industry. However, the analysis indicates that the injury suffered
by the domestic industry is attributable to dumped imports and not to the internal factors alleged by the
exporters.

With regard to the adoption of a 22% return on capital employed for determination of the Non-Injurious Price,
the Authority notes that the same has been determined in accordance with the principles laid down under
Annexure III of the Anti-Dumping Rules and the consistent practice of the Authority. Therefore, this
contention lacks merit.

K. CONCLUSION

143.

The Authority, upon examination of the issues raised in the course of the proceedings, arguments advanced by
all interested parties and the facts and evidence on record, concludes as follows:

The product under consideration in the present application is "Elastomeric Filament Yarn of all deniers".
Following products, are excluded from the scope of the product under consideration:

i Coloured Elastomeric Yarn except Black;

ii. Elastomeric yarns on Beam;

iii. Subject goods having brand name as "LYCRA®"
iv. Elastomeric Filament Yarn meant for diapers

These filament yarns are also commonly referred to as Spandex or Elastane. The subject goods are described
in terms of the deniers and are sold generally in the range of 10 to 1680 deniers. The domestic industry has
the capability to produce the entire range of these deniers

The product is sold in different PCNs and those PCN has been considered for fair comparison between the
two types of the product in order to ensure fair determination of dumping margin and injury margin.

The subject products are classified under Chapter Heading 54 “Man-made filaments; strips and the like of
man-made textile materials” of the Customs Tariff Act. The classification at the 8-digit level is 54041100
even though the same are being classified and imported under various sub-headings like 5402, 5403 and 5404
of the Customs Tariff Act, 1975. The custom classification is indicative only and in no way, it is binding
upon the product scope and the product description prevails in circumstances of conflict.

The article manufactured by the domestic industry and the subject goods exported from the subject country
are like article to each other in terms of Rule 2 (d) of the anti-dumping rules.

The applicant accounts for 100% of the eligible domestic production in the investigation period. Further, the
applicant satisfies the requirements stipulated under Rule 2 (b) of the Rules and the application satisfies the
standing requirements under Rule 5(3) of the Rules.

Chinese producers have been considered as operating in a non-market economy country. Further, none of the
participating exporters have rebut this presumption as mentioned in para 8 of Annexure — I of the Rules.

The normal value for China PR has been calculated based on optimized cost of production of the domestic
industry with a reasonable addition of selling, general and administrative expenses and profits. For Vietnam
normal value, the Authority has used the verified data filed by the participating exporters post making
appropriate adjustments

The Authority has determined the net export price on the basis of verified data of the participating exporters.
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Comparison of normal value with export price shows that there is significant dumping of the product in the
country.

The volume of imports has increased in absolute and relative terms.

After comparing the prices of the domestic industry with the landed value of the participating exporters, it is
noted that the price undercutting from overall subject countries and China is positive, whereas the
undercutting from Vietnam is negative. The price undercutting data also establishes the fact that domestic
industry is forced to match the prices offered by the exporters from the subject countries in order to retain
their customers. Positive price pressure has restricted the ability of the domestic industry to increase its prices
to the remunerative levels.

The domestic industry has suffered price suppression during the injury period.
The level of inventory of the domestic industry has increased significantly during the injury period.
The injury parameters shows both volume as well as price injury to the Domestic Industry.

That since domestic producers have idle capacity, therefore, capacity is not constraint in supply of the subject
countries.

Profitability parameters of the domestic industry indicate that the domestic industry has been incurring losses
in order to maintain sales volumes. It is also noted that the domestic industry was earning profits in 2021-22.
However, the profitability of the domestic industry declined sharply and it faced financial losses in 2022-23,
2023-24 and the POL

The Domestic industry is suffering from cash losses in the POI. Domestic industry was earning positive
returns in the base year, since then, the domestic industry has earned negative returns on its capital employed.

The investigation has not shown any factor other than dumped imports which could have caused injury to the
domestic industry.

On the basis of the detailed examination as mentioned in the final findings, it is noted that the domestic
industry has suffered material injury on account of dumped exports of subject goods from subject countries.

The impact of recommended anti-dumping duty on downstream industries is insignificant. Anti-dumping
duty would ensure that the imports are entering the Indian market at fair prices and a level playing field is
maintained between the foreign exporters and the domestic industry.

The imposition of anti-dumping duty would not create a monopoly for the domestic industry and would be
consistent with the larger public interest.

L. RECOMMENDATIONS

144,

145.

The Authority notes that the investigation was initiated and notified to all interested parties and adequate
opportunity was given to the domestic industry, known exporters, known importers, and other interested parties
to provide positive information on the aspect of dumping, injury, causal link and impact of recommended
measures. Having initiated and conducted the investigation into dumping, injury, and causal link in terms of
provisions laid down under the anti-dumping rules, the Authority is of the view that imposition of antidumping
duty is required to offset the dumping and injury. The Authority considers it necessary and recommends
imposition of anti-dumping duty on imports of the subject goods from the subject countries.

Having regard to the lesser duty rule followed by the Authority, the Authority recommends the imposition of
an anti-dumping duty equal to the lesser margin of dumping and the margin of injury, to remove the injury to
the domestic industry. Accordingly, the Authority recommends imposition of anti-dumping duty on the imports
of the subject goods, originating in or exported from the subject country for a period of 5 years from the date of
notification to be issued in this regard by the Central Government, equal to the amount mentioned in Col. 7 of
the duty table appended below.
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Duty Table
S. Tariff Description Country Country Producer Duty | UoM | Currency
No. Heading/ of Goods of Origin of
Subheading Export
1 2 3 4 5 6 7 8 9
1 54024400 and | Elastomeric China PR | Any Xinxiang 1,664 | MT US$
54041100%* Filament yarn country Chemical
including Fibre Co.,
China PR Ltd.
2 -do- -do- China PR | Any Hangzhou 880 MT US$
country Qingyun
including Advanced
China PR Materials
Co., Ltd.
3 -do- -do- China PR | Any Zhuji 880 MT US$
country Qingrong
including New
China PR Materials
Co., Ltd.
4 -do- -do- China PR | Any Any 2,033 | MT US$
Country producer
including other than S.
China PR No.l1to 3
5 -do- -do- Any China PR Any 2,033 | MT US$
Country
other than
China PR
and
Vietnam
6 -do- -do- Vietnam Any HS Hyosung | 794 MT US$
Country Vietnam
including Company
Vietnam Limited
7 -do- -do- Vietnam Any Hyosung 794 MT US$
Country Dong Nai
including Co. Ltd.
Vietnam
8 -do- -do- Vietnam Any Any 1,262 | MT US$
Country producer
including other than S.
Vietnam. No. 6 and 7
9 -do- -do- Any Vietnam Any 1,262 | MT US$
Country
other than
China PR
and
Vietnam

* Elastomeric Filament Yarn of all deniers". Following products, are excluded from the scope of the product under
consideration:
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i Coloured Elastomeric Yarn except Black;
. Elastomeric yarns on Beam;
ii. Subject goods having brand name as "LYCRA®"

iv. Elastomeric Filament Yarn meant for diapers

*The Customs classification is indicative only and not binding on the scope of the product under consideration.

Note:

The application of the individual duty rates specified for the companies mentioned in the above shall be conditional
upon presentation to customs authorities of a valid commercial invoice, on which shall appear a declaration dated
and signed by an official of the entity issuing such invoice, identified by his/her name and function, drafied as follows:
“I, the undersigned, certify that the (volume) of (product concerned) sold for export to the India covered by this
invoice was manufactured by (company name and address) in ( country name). I declare that the information
provided in this invoice is complete and correct.” If no such invoice is presented, the duty applicable to all other
companies shall apply.

This requirement is without prejudice to the verification procedures independently undertaken by the Customs
authorities under the applicable customs law and regulations.

M. FURTHER PROCEDURE

146. An appeal against the order of the Central Government arising out of these findings shall lie before the
Customs, Excise and Service Tax Appellate Tribunal in accordance with the Customs Tariff Act, 1975.

AMITABH KUMAR, Designated Authority
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